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22. 12.Qi. The grievance of the applicant is 

that the Government of India office 

iorandunx dated 9.8.1999 launched 

ala Assured Career Progression Scheme 

fdr Group 13,C.33 employees who are 

s1!agnated due to lack of adequate 

ptomotional avenues As per scheme 

tliose employees are entitled for two 

flianciai upgradation on completion of 12 

ytars and 24 years. The instant applicants 

hve a1eady completed. 31 to 32 years of 

s$vice under the respondents. Therefore 

th applicants are entitled for first 

fi4uciai upgradation i.e. the pay scale of 

judor Engineer Rs.5500-175-90001 -and 

thi second up gradation pay scale 

Rs.7500-250- 12,000/ -. However, • the 

Rest)ondents have granted two fi-naiivif"' 
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upgra.dation to the applicants from the 

existing pay scale of R.4000-6000/ - to 

graded scale of Rs.4500-70001 - and 000-

8000/ - respectively. The aforesaid pay 

scal,6 which has given to them are total 

anomalies with the existing pay scale. The 

Civil Construction Wing of All India Radio 

follows the rule tased on the CPWD/ P&T 

Civil Wing as per AIR Manual. 

I habeard. .A.Abmed learned 

counsel for the applicant and Mrs. 	M. 

Das learned AddI.CG.S.C. for the 
'Respondents. When the matter came up 

for hearin.g the learned counsel for the .' 

learned counsel for the applicant has 

submitted that notice may be issued to the 
respondents. 

Issue notice mi the respondents. 

Post the matt& on8.2.07. 

Vice-Chairman, 
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8.207 	Further four weeks time is sought 

for by the respondents to file written 
statement 

Post on 9.3.07 for order; 

Vice-Chairman 
pg 

Counsel for the applicant 
prays for adjourrnent. post the 
matter on 11.4,07 	 - 

Vice-Chairman 
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9.5.07, 	Ccunse1 for the rèsondentsChas 

• submitted that he has fitéI the reply 

statnent and copy of the same hs served 
the counsel zor the applicante pÔst  tb 

the matter on 

vice-chairman 
im 

	

86.07. 	C.unsel tr the applicant prays 
for zurther time to tile rejoinder. 
pest the matter on 2.7.07. ,  

vice-chai.rrnan 
im 

2.7.2007 

UO •41 AI: ..I,.  
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Applicant has filed rejoinder today. 

Post the case on 25.7.2007 and thereafter 

the matter will be posted before the 

Division Bench for hearing. 

Vice-Chairman 
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25.7.07. 	Counsel for the annlicant wanted 
t •" "-.• 

tithe to file rejoinder. Let it be done. Post 

the matter on 10.8.07. ; t 

- 	 VceCheinnan 

'Pleadings are completed. Post the 

matter before the next availabdivision 
Bench for hearing. 

ViceChairman 
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1405 2008 	On the prayer of Mr N Ahmed, learned 

counsel representing the Applicant call this 
matter on IJ 06 2008 

Mr.M.U.Ahmed under  akes  tc 	file 
appearance memo in this case in course of the 
da' 

- 

 

(Kh shiram) 	 (M.R.Mohanly) 
Member (A) 	 \,ióe-Chairman • 	 /bb/ 

' 1106.08 	Mr A. Abmed, learned counsel for 
I.. P  the Applicant is, notpitsent owing to 

the ailment of his mother. Mr 
M.U.Ahmed, Ieae. Addi . Sding 

	

QQ5, 	r~QzL4 	 counsel for the Respondents is present 
S 	 Can this matter on 24.06.2(X8 for 

I 	 hemnng. 

a 

I 4thuIm) 	 (M R Mohanty) 
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24.06.08 	Mr A. Ahmed, learned 	counsel 
appearing for .  the Applicant and Mr 
M.UAhmed, learned AddL Stañdin 

SIcOunsck 	 in Lfo the Union of Ind are 
f • 	 'r,vW ; 	• 	•Tyt • 	 )psent 	r 	 . . 	 . • 

Call 
. 	 •,.;yjjLm$ this matter on 08.08.2008 

before Division Bench. H 

fr 
(M.R.Mohanty) 
Vice-Chairman 

pg 
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08.08.2008 

ha 

O.A. 305 of 06 

Mr. A. Ahmed, learned counsel 
appearing for the Applicant is present. Mr. M. 
U. Ahmed, learned Mdl. Standing Counsel 
appearing for the Respondents is also 
present. 

Call this matter on 16.09.2008 for 
hearing before Division 

(M.R.Mohanty) 
Vice-Chainnan 

- 	 16.09.2008 
. 	

e  4 
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On the prayer of learned counsel 
appearing for both the parties, call this 
matter on 17.11.2008 for hearing. 

(Kihirani) 	 (M. R. Mohanty) 
Member(A) 	 Vice-Chairmaji 

17.11.2008 	On the prayer of Mr N. Ahined, 
learned counsel appearing for. the 
Applicant (mdc in presence of Mr 

c• M.U.Ahmed) call this matter on 
02.1 .2008. 

(S. N.hukia) 	(M.R.Mohanty) 
MembeiA) 	Vice-Chairman 

pg 

02.12.2008 	On the 
Ahxned, learne 
Applicant call 
09.01.2009. 

(S.N ) 	- 
Member(A)  

prayer of Mr. A. 
I counsel for the 

this matter on 

(M. R.Mohanty) 
Vice-Chairman 

- 
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09.0 1.2009 	Mr. N. Ahmed learned counsel 

appearing for, the Applicant is present. Mr. 

	

M.U. Ahmed, learned Addi. Standing 	0 

Counsel for the Respondent is also 

present. 

Call this matter on 18.02.2009. 

(M. R.MoITa1y 
Member (A) 

18.02.2009. 	Call this matter on 08.04.2009. 

(M. FMohanty) 
Vice- Chairman 

0 	
• 0 •  0 	 08,04.26691v.Y all this natter on 28.05.2009. for 

0 	
hearing. 

kLc,1AJd 	;. 	. 	

0 

0 	 (M.R. Mohanty) 
0 00 	 Vice- Chairman 
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(! 	28.05.2009 	On the consent of the 'earned 
.......J &.... L 	 it. 	-- 	 - - 
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counse tot tri puIuIe, cuii mis rnuier on 

23.07.2009. 

(N. -- .Dayal) 	0 	(M.R.Mohanty) 
Member (A) 	 Vice-Chairman 
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* O.A.305 of 2006 

23.07.2009 
	

Heard Mr.A.Ahmed, learned counsel 

C2L-& 	I 

o- \flftth64Jä 	
ci- 

appearing 	for the 	Applicant 	and 

Mr.M.U.Ahmed, learned Addi. Standing 

counsel representing the Respondents. in pait. 

On the reluest  of Mr.A.Ahmed, call this 

matter on 17.08.2009 for further hearing. 

Mr.A.Ahmed intends to produce relevant 

Recruitment Rules to show that the ,Wàrk 

Assistant has got a right to be considered for 

promotion to the post of Junior Engineer! 

Assistant Engineer. 

14 tQ 

(M.K.haturvedi) 
	

(M.R.Mohanfy) 
Member (A) 
	

Vice-Chairman 

/bb/ 

1 7.08.2009 	Heard Mr.N.Ahmed, learned counsel for 

/ 	 the Applicant and Mr.M.U.Ahmed, learned 

AddI. Standing counsel for the Respondents. 

• 	Hearing concluded and order is reserved. 

(M.K.Ch turvedi) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 
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21.08.2009. 	Judgment pronounced in open court 
kept in separate sheets. The Application is 
dismissed. No costs. 

(M.K. Cturvedi) 
	

(MR Mohanty 
Member (A) 
	

VIce-Ch airman 
n kin 
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1N THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No.305 of 2006 

DATE OF DECiSION 21.082009 

ShriPrafufla Chandra Medhi & 2 others 	 ...Applicant(s) 

Mr A. Ahmed & Ms S. Bhat±achar'jee 	 Advocate(s) for the 
Applicant (s) 

- Versus- 

Union of IndIa and others 	 Respondent(s) 

Mr M.U. Ahmed, AddL C,G.SC. 	 Advocate(s) for the 
Respondent(s 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE-CUA1RMAN 
THE HON'BLE SHRI M.K. CHATIJRVEDL ADMINISTRATIVE MEMBER 

Whether reporters oflocal newspapers 	YesLNr may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to be forwarded' 4fi€i4' 'i-th-e-Di . 
Being compiled-atjodhpur Bench Qnd other Benches? YesI)f' 

Whether their Lordships wish to see the fair copy 
of theJudgment? 	 )eINo 

- 	-. 	- 	
qirnian 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWA}IATJ BENCH 

Original Application No.305 of 2006 

Date of Ord er This the blt day of August 2009 

The Hon'bie Shri M.R. Mohanty, Vice-C].. airman 

The Hon'bie Shri M.K. Chaturvedi, Administrative Member 

Shri Prafulla Chandra Medhi, 
Son of Sri Maheswar Baishya, 
Work Assistant, 
Office of the Executive Engineer (Civil), 
Civil Construction Wing, 
All India Radio, 
Tarun Nagar, Guwahati-5. 

Md. Atour Rahman, 
Son of Late Saydur Rahman, 
Work Assistant, 
Office of the Executive Engineer (Civil), 
Civil Construction Wing, 
All India Radio, 
Tarun Nagar, Guwabati-5. 

Shri Budbadev Kharghoria, 
Son of Late Jatindra Nath Kharghoria, 
Work Assistant, 
Office of the Assistant Engineer (Civil), 
Civil Construction Wing, 
All India Radio, 
Dibrugarh, District- Dibrugarh, 
Assam 	 Applicants 

By Advocate Mr A. Ahmed and Ms S. Bhattachaijee. 

- versus 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Information and Broadcasting, 
New Delhi-i. 

2. 	The Director General 
Civil Construction Wing, 
All India Radio, 
Government of India, 
New Del1. 
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The Superintending Engineer (Civil) 
Civil Construction Wing, 
All India Radio, Ganesbguri Chariali, 
Dr R. Kakati Building1 1st  Floor, 
Post Office- Dispur, Guwahati-6. 

The Executive Engineer (Civil) 
Civil Construction Wing, 
All India Radio, 
Cuwahati Division, 
Tarun Nagar, Behind Rajiv Bhawan, 
Guwahati. 

By Advocate Mr M.U. Ahmed, Addi. C.GS.C. 

........Respondents 

+4 444 44 4 444 444444 +4 4 44 

ORDER 

M.R. MOHANTYI VICE-CHAIRMAN 

Applicants are Work Assistants in Civil Constructjon Wing 

of All India Radio. They have been admitted to higher pay scales 

under Assured Career Progression (in short ACP) Scheme benefits; on 

completIon of 12 years and 24. years of their employment. By way of 

Filing this Original App)ication,under Section 19 of the Administrative 

Tribunals Act, 1985)  they have prayed to get the said (ACP) benefit at 

a higher rate i.e. in the pay scales meant, (a) for junior Engineers (on 

completion of 12 years of service) and (b) for Assistant Engineers (on 

completion of 24 years of service) respectively. 

2. 	By way of filing written statement, the Respondents have 

explained that the Applicants having no channel of promotion to go 

over to the posts of Junior Engineers and Assistant Engineers, they 

are in isolated posts and, as such 1  they have not been given the higher 

pay scale meant for junior Engineers and Assistant Engineers and 

that, however, they have been given the, next higher pay sca1e 



• 	 I 
3 

(prescribed in the Pay Rules) at the end of 12 years and 24 years of 

their services. In paragraph 3 of the written statement, the 

Respondents have explained as under;- 

There is no promotional avenue of Work 
Assistant, hence they have been treated as isolated post in 
Group-C categories and accordingly they have been 
allowed ACP scheme and upgraded their pay scale from 
Rs.4000-100-60001- to Rs.4500-125-7000/- after 
completion of 12 years of regular service and from 
Rs.4500-125-7000/- to Rs 5000-150-8000/- after 
completion of 24 years of regular service as per DOPT'/s 
circular dated 9.8.1999......... 

It has also been explained by the Respondents that pay of 

the Applicants were fixed at Scale-7 (Rs..4000-100-60001-) as per 

recommendations of the 5' Central Pay Commission and that they 

have been given Scale-B (Rs.4500.125-7000/-) and Scale-9 (Rs.5000-

150-8000/-) after completion of 12 years and 24 years of services 

respectively, 13 

3. We have gone through the materials placød on record and 

heard Mr A. Ahmed, learned Counsel appearing for the Applicants and 

Mr M.U. Ahrned., learned AddL Standing Counsel appearing for the 

Respondent Organization. At the outset, we have perused the Scheme 

of ACP attached to DOPT/GOI Circular dated 09.08.1999. Relevant 

portion of paragraph 7 of ACP Scheme attached to DOPT Circular 

dated 09.08.1999 reads as under;- 

"However, in case of isolated posts, in the absence of 
defined hierarchical grades, financial upgradation shall be 
given by the Ministries/Departments concerned in the 

• immediately next higher (standard/common) pay scales as 
indicated in Annexure-il which is in keeping with Part-A of 

• the First Schedule annexed to the Notification, dated 
September 30,1997 of the Ministry of Finance 
(Department of Expenditure). For instance, incumbents of 
isolated posts in the pay scale 5-4, as indicated in 
Annexure.H, will be eligible for the proposed two financial 
upgradations only to the pay scales S-5 and 
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4. 	At the hearing it has been explained that the Applicants 

(who were in 5-7 Scale, on pay revision, as per .  5' Pay Commission) 

were granted ACP benefits in S-8 and S-9 Scales on completion of 

their 121  and 241  years of services respectively. It has also been 

explained that in CPWD Organization, the posts (of Work Assistants) 

has already been declared as dying-cadre, that it has/had no scope to 

go, on. promotion, to the post of Junior Engineer or that of Assistant 

Engineer and that similar is the position in Construction Organization 

of AIR. In absence of any materials shown to the contrary, we accept 

that the Applicants had no scope to get any promotion to the posts of 

Junior .  Engineer or to the posts of Assistant Engineer and, as such, 

they were in isolated posts and, thereby, payments made to them in 

next higher pay scale (than the scale in which they were continuing) 

were just in terms of GOJJDOPT Circular dated 09.08.1999 (Supra). 

That apart the Applicants have failed to show any instance in which 

any Work Assistant got promotIon to Junior Engineer/Assistant 

Engineer in Respondent Organization. 

5 	In absence of any channel of promotion (from the posts of 

Work Assistants held by the Applicants) to the posts of Junior 

Engineer and Assistant Engineer and since ACP benefits (as per the 

Scheme circulated on 09.08.1999) have already been given to the 

Applicants; there is no scope to grant any relief to the Applicants. 

Hence this case is dismissed. No costs. 

(M. K.CTURVEDI) 
ADMINISTRATIVE MEMBER VICE-CHAIRMAN 
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File in Court 
THE CENTRAL ADM1NISTRTWE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

CourtCet. 
ORIGINAL APPLICATION NO. 305 OF 2006 
Sri Prafülla Chandra Medhi & Others 

.Applicants 
-Versus- 

The Union of India & Others 
Respondents 

IN THE MAUER OF: 
Written argument/submission submitted by the 
Advocate of the Applicants 

That the instant Original Application No 305 of 2006 relates to non-granting of 
appropriate higher grade of pay scale to the Applicants (who are working as Work 
Assistant in Civil Construction Wing, All India Radio) in accordance with the existing 
hierarchy in a cadre/category of posts without creating new post for the purpose under 
the Assured Career Progression (ACP in short) Scheme. But the Respondents have 
granted the standard/common pay scale to the Applicants by giving the reason that the 
post of Work Assistant is an isolated post. Further, it is to be stated that the 
organizational set up of Civil Construction Wing (CCW in short), All India Radio (AIR 
in short) has been generally based on the pattern of CPWD/P&T Civil Wing. The 
fLon'ble Tribunal heard the aforesaid Original Application No. 305 of 2006 in part on 
23.07.2009 and the Advocate of the Applicants intends to produce the Recruitment Rules 
to the post of Work Assistant under the CCW, AIR. In spite of best efforts, the Mvocate 
of the Applicants or the Applicants could not procure or get through the Recruitment 
Rules to the post of Work Assistant; CLkI. Therefore, the Hon'ble Tribunal, if feel 

V\ necessaiy, may be pleased to direct the Respondents (as they are the appointing authority 
of the Work Assistant) to produce the Recruitment Rules to the post of Work Assistant; 
CCW, AIR 

In general, the post of Work Assistant in CPWDis class III non-Gazetted/non-
Ministerial post. The essential qualifications and desirability to the post of Work 
Assistant are given below for kind perusal of this Hon'ble Tribunal. 
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Essential Qualifications- 
should have passed Matriculate examination or 10 class of Higher Secondary School 

with drawing and lower mathematics as compulsory subjects. 
Should have knowledge of Elementary Engineering and simple accounts. 

Desirable- Working knowledge of setting of a dummy level for work and knowledge of 
its working parts, reading simple maps and plans. 

In the instant case the Applicant No. iwas appointed as Work Assistant in the 
month of October 1975, Applicant No.2 was appointed as Work Assistant in the month 
of March 1974 and Applicant No.3 was appointed as Work Assistant in the month of 
October 1975 in the Civil Construction Win& All India Radio. Till date they are working 
as Work Assistant in the CCW without any promotion since their appointment in the -, ----.- 	------.- 
post The Government of India vide its Office Memorandum dated 09.08,1999 
introduced the ACP Scheme for the Central Government Civilian employees Groups 'B', 
'C' and 'D' services/posts and isolated posts in Groups 'A', -  'B', 'C' and 'D' categories. 
Under the ACP Scheme two financial up-gradations has been granted to central 
Government employees on completion of 12 years and 24 years of regular service 
rrespective of availability of posts/vacancies. As the Applicants have already been 

completed more than 32 years of regular service under the Respondents, they are entitled 
for two financial up-gradations on completion of 12 years and 24 years of regular service 
irrespective of availability of posts/vacancies as per the DOPT office Memorandum 
dated 09.08.1999. The Respondents have granted two financial up-gradation to the 
Applicants under the ACP Scheme in the pay scale from Rs. 4000-100-6000/- to Rs. 
4500-125-7000/- on completion of 12 years of regular service and granted the second 
upgraded pay scale of Rs. 5000-150-8000- on completion of 24 years of regular service 
respectively . The Respondents have only granted the standard pay scale to the 
Applicants instead of existing hierarchy pay scale in the cadre under the ACP Scheme. It 
is worth to mention here that as per existing hierarchy the Applicants are entitled for first 
up-gradation in the pay scale of Junior Engineer i.e. Rs.5500-175-9000/- and second uo- r 

gradation in the pay scale of Assistant Engineer i.e. Rs. 7500-250-12000 

It is pertinent to mention here that as per para 3.5.4 of the AIR manual Chapter-
111 Section V Civil Construction Wing (Anncxure-C of the O.A.), the organizational set 
up of Civil Construction Wing has beengenerally based on the pattern of CPWD/P&T 
Civil Wing it is also admitted by the Respondents in paragfáph 3 of their Written 



Statement that the Applicants were posted as Work Assistant in the Worked Charged 
categoly as per organizational set up of CPWD. The Indian Post & Telegraph 
department (Civil Engineering Wing) issued a memorandum on 03.01.1981 (Annexure-
B of the O.A.) for recruitment of Junior Engineer (Civil) in the P&T Civil Engineering 
Wing from direct recruitment of outside candidate and also from departmental candidate 
through Departmental Competitive Examination. As per the said Memorandum 
'Departmental candidates Draftsman Grade-I and Grade II, Work Assistant workingn 
the Civil Wing and Draftsman (Higher Grade and Lower Grade) working in the 
Telecommunication Branch of the department all be eligible, to appear in the 
departmental examination for recruitment of Junior Engineer (Civil).' Therefore it is 
well established that the next promotion of Work Assistant is Junior Engineer (Civil). 

The Respondents in their written statement has submitted that the post of Work 
Assistant is a isolated post, therefore, they are providing the standard/common pay scale 
as indicated in notification dated 30.09.1997. The contention of the Respondents are 
totally false and misleading to this Hon'ble Tribunal. The CPWD manual Vol. I, 2008 
Chapter-Administration, Section-I, Departmental Cadre and Pay Scale under the heading 
of Xl, Regular Classified Establisbment, Group-C, in Serial No.5 Work Assistant Post is 
marked as regular classified establishment under pay scale of Rs. 4000-6000/-. 

That since the organizational set up of Civil Construction Wing (CCW) has been 
generally based on the pattern of CPWD/P&T Civil Wing and as per the CPWD/P&T 
manual the next promotion from Work Assistant is Junior Engineer and thereafter to the 
post of Assistant Engineer, therefore, the Applicants are entitled for first up-gradation in 
the pay scale of Junior Engineer i.e. Rs.5500-175-9000/- and second up-gradation in the 
pay scale of Assistant Engineer i.e. Rs. 7500-250-12000/-. 

That the Work Assistant who are working in P&T (Civil) are eligible for 
departmental candidate to the next post of Junior Engineer (Annexure B of the O.A.). 
Interestingly the Respondents have not been issued any notification or circular, 
whatsoever, that the post of Work Assistant is isolated cadre till filing of their written 
statement in the instant O.k (In the Written Statement the Respondents only stated that 
the post of Work Assistant is isolated post.) But the Respondents have failed to produce 
any authentic documents or Annexure in their written statement to prove their stands. It 
is also pertinent to mention here that the Applicant No.2 was entrusted to carry out the 
duties of Junior Engineer by the Respondents in the absence of Junior Engineers as well 

r 



as Assistant Engineer from time to time [Annexure X1(series) of the rejoinder in the 
instant O.A). The Applicants were allowed to maintain the Measurement Book from 
time to time. Therefore, having a similar organizational set up to that of CPWDIP&T, 
the Applicants are entitled to the pay scale of Junior Engineer i.e. Rs.5500-175-9000/-
on completion of 12 years of regular service and second up-gradation in the pay scale of 
Assistant Engineer i.e. Rs. 7500-250-12000/- on completion of 24 years of regular 
service. The Respondents can not deny the same to the Applicants. Therefore, the 
Original Application deserved to be allowed and the Hon'ble Tribunal may be pleased to 
give direction to the Respondents to give all consequential benefits including arrear 
salary to the Applicants. 

PILEC By 

c_ 
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NTL. - ADflINISTAT WE TPJ 
WWAi4TI nENCH: 

3O5/C'- 
RIcLNAL APLCATIcN NO 	— 

i , 
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1. ,  ) Nrne of the PPlicat '*'-  

bq Resp0fldafltS 	Union of India & 0rs 

c) No of Applicant(S) :— 

2 Is the application is the proper form;- Yes. 

ihethe name & desriPtiofl and address of the ll papers b
een 

furnished in C3US title ;— 
Yes/. 

. 	

b:an dully signed and varified :— 
Yes 

Has the application  

. Have the Copies duly signed : Yes 5 

. Have 	
fficiaflt number of copies of the application been ..flled/N0a 

ilhether il the anneXUre parties ar impleaded 

ihether English translation 
o f,ducUmeflts in the L

anguage : Yesj 

Is the applir.ati0fl is, in time 
— Yesf?. 

1. Has the VakalatflamilMemo of appear anc 	tho 	tion is filed :-Ye 

Is the application by i0//F0r'R 5?/ 

Has th e  aPPliC3t10fl is maitanable 

Has the impugned order original duly atested been filed 

of the anneXUres dully attested filed 
Has the ligible copies  

fliOd all available YeS 	. 

H i
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IN THE CENT
ii 	

KbMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 
ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 305 OF 2006 

Shri Prafulla Chandra Medhi & others 

-Applicants 
-Versus - 

The Union of India & Others 
-Respondents 

LIST OF DATES 

0 
\ 

March, 1974 
Para: 4.2 of 
the O.A. 

October, 1975 
Para : 4.2 of 
the O.A. 

October, 1975 
Para: 4.2 of 
the O.A. 

03.01.1981 
Para: 4.4 of 
the O.A. 
Annexure B 

05.03.1984 
Para : 4 of 
the Rejoinder 
in O.A. No.305 
of 2006 
Annexure Xl 
Series 
10/18.04.1984 
Para : 4 of 
the the 
Rejoinder in 
O.A. No.305 of 
2006 
Annexure Xl 
Series 

The Applicant 
Assistant was 
No.4 do work 
carry out the 
Engineer 

Applicant No.2 Md. Ataour Rahman, was 
appointed as Work Assistant under the 
Respondents. 

Applicant No.1 Shri Prafulla Chandra Medhi, 
was appointed as Work Assistant under the 
Respondents. 

Applicant No.3 Shri Budhadev Khargharia, 
was appointed as Work Assistant under the 
Respondents. 

The Indian Posts and Telegraph Department 
(Civil Engineering Wing) has issued an 
office Memorandum for recruitment of Junior 
Engineer (Civil) in the P&T Civil Engineering 
Wing from direct recruitment of outside 
candidate and also from departmental 
candidate through Departmental Competitive 
Examination. In the said Memorandum the 
Departmental candidates like Work Assistant 
working in the Civil Wing and Draftsman 
(Higher Grade and Lower Grade) working in 
the Telecommunication Branch of the 
Department were eligible to appear in the 
Departmental Examination for recruitment of 
Junior Engineer, Civil. 

The Applicant No.2 Md. Ataour Rahivan, Work 
Assistant was entrusted by the Respondent 
No.4 do work as Junior Engineer and carry 
out the Responsibility of Junior Engineer. 

No.2 Md. Ataour Rahman, Work 
entrusted by the Respondent 
as Assistant Engineer and 
Responsibility of Assistant 



AdMinMMW  Central 

wttIth 

The 	Respondent 	No.2 	vide 	his 	letter. 

21.08.1997 requested 	all 	Superintending 	Engineer 

Para 4 of the (Civil 	& 	Electrical) 	Civil 	Construction 

Rejoinder in Wing, 	All 	India 	Radio 	to 	furnish 	the 

O.A. No.305 of details 	of 	W/C 	Staff 	falling 	under 

2006 Assistant 	Category 	for 	implementation 	of 

• 	Annexure 	Xl Arbitration Award on re-categorization Ire- 
Series classification 	of 	work 	charge 	staff 	of 

• C.P.W.D. 	as modified by the Hon'ble Delhi 
High Court Judgment. 
The Ministry of Personal, 	Public Grievances 
and Pensions 	(Department of 	Personnel and 

09.08.1999 Training), 	Govt. 	of 	India 	introduced 	the 

Para: 	4.3 of Assured 	Career 	Progression 	scheme 	for 

the O.A. Central 	Government 	Civilian 	Employee. 	As 
per the said Scheme the Group 	'B', 	'C' 	and 

Annexure A 
'D' 	employees 	are 	entitled 	for 	financial 
up-gradation on competition of 12 years and 
24 years of regular service irrespective of 
availability of posts / vacancies. 

The Applicants pay scale was up-graded from 

17.10.2001 	the existing pay scale of Rs.4000-6000/- to 

Para:4.5 of 	
up-graded pay scale of Rs.4500-7000/- and 

the O.A. 	5000-8000/- 	respectively, (as 	per 	the 

Annexure ID 
Assured Career Progression Scheme on 
completion of 12 and 24 years of regular 
service irrespective of posts and 
vacancy). 

The applicant No.1 Shri Prafulla Chandra 
Medhi submitted a Representation before the 

10.08.2005 	Respondent No.3 against the anomalies in 

Para:4.6 of 	
the pay scale granted to him as per the AC? 

the O.A. 	
Scheme as he is entitled for the pay scale 

Annexure E 	of Junior Engineer and Assistant Engineer 
i.e. Rs.5500-175-9000/- and Rs.7500-250-
12000/- respectively. 

The 	Respondent 	No.4 	forwarded 	the 
27.09.2005 	Representation of the Applicant No.1 Shri 
Para:4.6 of 	Prafulla Chandra Medhi and Applicant No.2 
the O.A. 	Md. Ataour Rahainan before the Respondent 

No.3 for consideration of their grievances. 

06.01.2006 	The Applicant No.1 Shri Prafulla Chandra 
Para:4.6 of 	Medhi submitted reminder to the Respondent 
the O.A. 	No.4 for rectification of the anomalies in 
Annexure F 	implementation of AC? Scheme. 

25.01.2006 	The Respondent No.4 forwarded the letter of 
Para :4.6 of 	the Applicant No.1 Shri Prafulla Chandra 
the O.A. 	Medhi, Work Assistant before the Respondent 
Annexure F 	No.3 for necessary action. 

led by 

Advocate(4,('- AW9 
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IN THE CENTRALApMINS1RATWE'f44IBU AL 
GUWAflATI1BENCH,GUWAHAfl. 

(An Application Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2006. 

Sri Prafulla Chandra Mcdlii & Others 
* Applicants 

-Versus- 

The Union of India & Others 
Respondents 

 -INDEX - 

SL No. Annexure Particulars Page 

No. 

1 ... Application 1 to 9 

2 Verification 10 

3 A Photocopy of ACP 	Scheme vide Office 
Memorandum dated 09th  August 1998. 

4 B Photocopy of Office Memorandum dated 3 
January 1981 issued by the Indian Posts and /$' - ) 9 
Telegraph 	Department 	(Civil 	Engineering 
Wing). 

5 C Photocopy of relevant portion of AIR Manual / 
Section V Civil Construction Wing:  

6 D Photocopy of Order No: 	CCW/AIR1SE- 
GH/80(E)/2000-2001/234 144 Dated 17 th  of 
October 2001. 

7 E & F Photocopies of representations dated 10-8- 
2005 and 6-1-2006, and forwarding letters '3 
dated 27-9-2005 and 25-1-2006. 

(9 
C', 

Date: 
	 a By: 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAILATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. 30 .5 OF 2006. 

Sn Prafulla Chandra Medhi & Others 
Applicants 

-Versus- 

The Union of India & Others 
Respondents 

SYNOPSIS: 
All the applicants are workiag under the Respondents. 

The Government of India vide their Office Memorandum dated 
9-8-1999launched an Assured Career Progression (in short 
ACP) Scheme for Group B, C, and D employees who are 
stagnated due to lack of adequate promotional avenues. As per 
the aforesaid Scheme those employees are entitled for two 
financial upgradation on completion of 12 years and 24 years. 
The instant applicants have already completed 31 to 32 years 
of service under the RespondentsTTheiefore they are entitled 
for two financial upgradation. The next promotion from Work 
Assistant is Junior Engineer and thereafter to the post of 
Assistant Engineer. The Civil Construction Wing of All India 
Radio follows the rule based on the pattern of CPWD/ P&T 
Civil Wing as per AIR Manual Chapter III Section V Civil 
Construction Wing. The Indian Posts and Telegraphs 
Department (Civil Construction Wing) for recruitment of 
Junior Engineer (Civil) in their Department generally called 
the candidates from outside open market and also from 
departmental candidate like Draftsman Grade-I and Grade-Il, 
Work Assistant working in Civil Wing, etc. Therefore, the 
applicants are entitled for first financial upgradation i.e. the 
pay scale of Junior Engineer Rs. 5500-175-9000/- and second 
upgradation i.e. the pay scale of Assistant Engineer Rs. 7500-
250-12,000/ However, the Respondents have granted two 
financial upgradation to the applicants from the existing pay 
scale of Rs. 4000-6000/- to upgraded scale of Rs. 4500-7000/-
and 5000-8000/- respectively, (12/24 years). The aforesaid pay 
scale which was given to them are total anomalies with the 
existing pay scale of Junior Engineer and Assistant Engineer. 
Being aggrieved by this the Applicants filed representations 
before the authority concern for granting appropriate pay scale 
to them. But till date the Respondents have not taken any steps 
in this matter. Hence, this Original Application for seeking 
justice in this matter and also for seeking a direction from this 
Hon'ble Tribunal to the Respondents to grant appropriate pay 
scale to applicants. 

(V 



IN TILE CENTRAL ADMINISTRATiVE TRIBUNAL, 
GUWAILATI BENCH, GUWAILATI. 

(AN APPLICATION UNDER SECTION 19 OF TILE ADMINISTRATiVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 3()r OF 2006. 

BETWEEN 

1. 	Shri Prafulla Chandra Medhi 
Son of Sn Maheswar Baishya 
Work Assistant 
Office of the Executive Engineer (Civil) 
Civil Construction Win& 
All India Radio, 
Tarun Nagar, Guwahati-5. 

2., MdAtourRahman 
Son of Late Savdur Rahman 
Work Assistant 
Office of the Executive Engineer (Civil) 
Civil Construction Win& 
All Indii Radio, 
Tarun Nagar, Guwahati-5. 

3.. Shri Budhadev Kharghona 
Son of Late Jatindra Nath Kharghona 
Work Assistant 
Office of the Assistant Engineer (Civil) 
Civil Construction Win& 
All India Radio, 
Dibnigarh, District-Dibrugarb, Assant 

Applicants 

The Union of India represented by the 
Sàcretary to the Government of India... 
Ministiy of Information and 
Broadcastin& New Delhi-i. 

The Director General 
Civil Construction Win& 
All India Radio, 
Government of India. New Delhi-i. 

The Superintending Engineer (Civil) 
Civil Construction Wing, 

vv~ 
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All India Radio, Ganeshguxi Chariali, 
Dr.R.Kakati Building, 1 Floor, 
Post Office-Dispur, Guwahati-6. 

4. 	The Executive Engineer (Civil), 
Civil Construction Win& 
All India Radio, 
Guwahati Division 
Tarun Nagar, 
Behind Rajiv Bhawan, 
Guwahati. 

Respondents 

DETAILS OF IRE APPLICATION: 

PARTICULARS OF THE ORDER AGAI1'ST WHICH THE 
APPLICATION IS MADE: 

The Application is made for anomalies in implementation of 
Assured Career Progression (in short ACP) Scheme to the applicants 
by the Respondents and also praying for a direction from this 

Hon'ble Tribunal to the Respondents for grant of appropriate grade 
pay scale to the applicants as per the above mentioned Assured 
Career Progression ( in short ACP) Scheme issued by the 
Government of India., Ministiy of Personnel, Public Grievances and 

Pensions (Department of Personal and Training). 

JURiSDICTION OF TILE TRIBUNAL 

The Applicants declare that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicants further declare that the subject matter of the 
instant application is within the limitation prescribed under Section 

21 of the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble applicants are citizens of India and as such 
they are entitled to all rights and privileges guaranteed under the 
Constitution of India. 

141M 
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4.2) That your Applicants beg to state that the applicant No. 1 was 
appointed as Work Assistant under the Respondents in the month of 
October 1975, the applicant No. 2 was appointed as Work Assistant 

under the Respondents in the month of March 1974 and the applicant 

No. 3 was appointed as Work Assistant under the Respondents in the 
month of October 1975, Since then they are working in the same 
posts i.e. as Work Assistant in All India Radio (Civil Construction 
Wing). It is to be stated that the present Pay scale of Work Assistant 

is Rs, 4000-100-6000/-. 3L b1L44W 4f3P .i'T 

4()(c c.AX CorA 	& 	o1k 

- 	 4.3) That your Applicants beg to state that the Fifth Central Pay 
Commission been circulated by the DOPT vide its said O.M. dated 09-

08-1999. recommended interalia for an Assured Career Progression 
(ACP) Scheme as a "Safety net" for those Central Government 
Civilian employees who are stagnated due to lack of adequate 
promotional avenues. Pursuant to the recommendation of the CPC, 
the Govt. of India, vide its Office Memorandum No.3503411197-Estt 

(D) dated 09-08-1999 issued by the Department of Personal and 
Training (DOPT) launched an ACP Scheme with certain 
modifications for the Central Government Civilian employees to 

mitigate hardships in cases of acute or in an isolated post. As per the 
said ACP Scheme the Group "B", "C" and "D" employees are 
entitled to be granted to financial up gradations on completion of 12 
years and 24 years of regular service mespeclive of availability of 
posts/vacancies. The detailed Scheme and the conditions thereto 
have been circulated by the DOPT vide its said OM dated 9-8-1999. 

Photocopy of ACP Scheme 'bride Office Memorandum 
dated 09"  August 1998 is annexed herewith and 

marked as ANNEXURE-A4 

4.4) That your Applicants beg to state that all of them have 
already completed about 31 (Thirty one) to 32 (Thirty two) years of 
service under the Respondents. As such they are entitled for two 
financial up- gradations on completion of 12 years and 24 years of 

QJtV1 
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regular service irrespective of availability of Posts/Vacancies. The 
next Promotion from Work Assistant is Junior Engineer and 
thereafter to the post of Assistant Engineer. In this connection the 

• applicants want to draw the kind attention of this Hon'ble Tribunal 
by highlighting the Office Memorandum dated Yd  January issued by 
the Indian Posts and Telegraph Department (Civil Engineering 

• Wing). The aforesaid Memorandum. dated 3" January 1981 was 
issued for recruitment of Junior Engineer (Civil) in the P&T Civil 
Engineering Wing from direct recruitment of outside candidate and 
also from departmental candidate through Departmental Competitive 
Examination. As per the said Memorandum "Departmental 
candidates Draftsman Grade- I and Grade- II, Work Assistant 
working in the Civil Wing and Draftsman.(Higher Grade and Lower 
Grade) working in Telecommunication Bnmeh of the Department all 
be eligible to appear in the Departmental Examination for 
recruitment of Junior Engineer (Civil)". Therefore it is clear that 
next promotion from Work Assistant is Junior Engineer. It is 
pertinent to mention here that as per AIR Manual Chapter- ifi 
Section V Civil Construction Wing it is stated in para 3.5.4 the 
organisational set up. of Civil Construction Wing has been generally 
based on the pattern of CPWD/ P&T Civil Wing 

Photocopy of Office Memorandum dated 3 rd January 
1981 issued by the Indian Posts and Telegraph 
Department (Civil Engineering Wing) is annexed 
herewith and marked as ANNEXURE-B. 

Photocopy of relevant portion of AIR Manual Section 
V Civil Construction Wing is annexed herewith and 
marked as ANNEXURE-C. 

4,5) That your Applicants beg to state that they are entitled for two 
financial upgradation as per ACP scheme i.e. first upgradation is the 
pay scale of Junior Engineer Rs, 5500-175-90061- and second 
upgradation is the pay scale of Assistant Engineer Rs. 7500- 250- 1. 

ry7 
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12000/as they have already completed 24 years of regular service. 
However, office of the Respondent No. 3 vide their Order No: 

: CCW/AIRJSE-Gll/80(E)/2000-2001/234144 Dated 17 th  of October 
2001 upgraded the pay scale of the applicants from the existing pay 
scale of Rs. 4000-6000/- to upgraded scale of 4500-7000/- and 5000. 
8000/- respectively, (12124 years). 

Photocopy of Order No: CCW/AIE/SE-
GH/80(E)/2000-2001/2341-44 Dated 17th  of October 
2001 is annexed herewith and marked as 
AINNEXURE-D. 

4.6) That your Ajplicants beg to state that the pay scale which 
was granted to them is total anomalies with the pay scale of Junior 
Engineers (Civil) Civil Construction Wing, All India Radio and 
Assistant Engineer (Civil), Civil Construction Wing, All India 
Radio. Being aggrieved by this they filed representations before the 
Respondent No, 4 and lastly they filed two representations dated 10-
8-2005 and 6-1-2006 which was forwarded by the Respondent No. 4 
to Respondent No. 3 vide his Forwarding Letters Nos. 
CWG/ALR/Admn/1(5)/ 2005-06/2932-34 dated Guwahati, the 
27/9/2005 and CWG/AIR/Adnm/l (5)/2005-0612573 dated 
Guwahati, the 25/1/2006. However, the Respondents have not taken 
any steps and action in this matter for granting appropriate two 
financial upgradation of pay scale of the applicant as per ACP 
Scheme till date. The Respondents have adopted a discriminatory 
attitude towards the applicants. It is a fit case for this Hon'ble 
Tribunal to interfere with and to protect the rights and interests of 
the applicants directing the Respondents to grant appropriate pay 
scale to them as per ACP Scheme, 

Photocopies of representations dated 10-8-2005 and 6-
1-2006, and forwarding letters dated 27-9-2005 and 
25-1-2006 are annexed herewith and marked as 
ANNEXURE-E & F. 

M 
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4.7) 	That your Applicants beg to state that due to non- 
consideration of their case for granting of appropriate higher pay 
scale they are suffering from heavy financial loss. As such the action 
of the Respondents are arbitrary, unjust, unfair, illegal, 
discriminatory and violative of the principle of natural justice and 

doctrine of equality, 

4.8) That your Applicants beg, to state that the cause of action 

arises each and every day, eviy month for non-fixation of 
appropriate pay scale in favour of the applicants. 

4.9) That your Applicants submit that the Respondents have acted 
with a niala-fide intention only to deprive theni from their legitimate 
right. 

4.10) That your Applicants submit that the action of the 
Respondents is highly illegal, improper, discrinunatoiy, whimsical 

and also against the fair play of Administrative justice. 

4.11) That your Applicants submit that the Respondents have 
violatd the Articles 14,16 and 21 of the Constitution of India. 

4.12) That your Applicants submit that the Respondents have 
violated the principle of Natural Justice. 

4.13) That your Applicants submit that they demand justice and the 
same has been denied by the Respondents 

4.14) Thatthis applicationis ffledbonafideandfortheinterestof 
justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons nanated in detail the action 
of the Respondents is in prima facie illegal, mala fide, 
arbitrary and without jurisdiction. 

OKI_~ 

- 	 -, 	 •!• 	----- - -- - 
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5.2) For that, as per AIR Manual Section V Civil Construction 

- -. 	 Wing paragraph 3.5.4 the organizational set-up of Civil 

Construction Wing has been based on the pattern of 

CPWD/P&T Civil Wing and the Office Memorandum dated 
3rd Januaiy 1981 issued by the Indian Posts and Telegraphs 

Department (Civil Engineering Wing) has stated that 

Departmental Candidates viz. Draftsman Grade-I and Grade-

II, Work Assistant working in the Civil Wing are eligible to 
appear in the Departmental Examination for recruitment of 

Junior Engineer (Civil) in P&T Department. Therefore, it is 

clear that next promotion from Work Assistant is Junior 

Engineer. Hence, the Respondents cannot deny the benefits of 
granting pay scale of Junior Engineer and Assistant Engineer 

to the applicants as per ACP Scheme (12/24 years). 

5.3) For that, the applicants are entitled for higher-grade pay scale 

of Rupees 5500-175-9000/- and 7500-250- 12,0 00/- as per 

ACP Scheme issued by the Govt of India (DOP1). Hence the 

Respondents cannot deny the same benefit to the applicants 

without any cause or causes. 

5.4) For that; the action of the respondents is arbitraiy, mala-flde 

and discriminatoiy with an ill motive only to deprive the 

applicants from getting their appropriate pay scale. 

5.5) For that the Respondents being a model employer cannot 

deny the aforesaid benefit to the applicants, which they are 

legally entitled to. 

5.6) For that all the applicants are in the verge of the retirement 

without getting appropriate upgraded pay scale. As such the 

action of the Respondents are bad in the eye of law and also 

not maintainable in fact 

*rr~ 	 - 

-I 
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5.7) For that, due to non-consideration of appropriate higher grade 
pay  scale the applicants are suffering from great financial loss 
and also mental anxiety due to neglected attitude of the 

Respondents. 

5.8) For that in any view of the matter the action of the 
Respondents are not sustainable in the eye of law as well as 
fact of this case. 

The Applicants crave leave of this Hon'ble Tribunal 
advance further grounds the time of heaiing of this instant 

application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the applicant except the invoking the jurisdiction 
of this Hon'ble Tribunal under Section 19 of the 
Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN 
ANY OTHER COURT: 

That the Applicants further declare that he has not filed any 
application, writ petition or suit in respect of the subject 
matter of the instant application before any other court, 
authority, nor any such application, writ petition of suit is 
pending before any of them. 

RELIEF SOUGHT FOL 

Under the facts and circumstances stated 
above the applicant most respectfully prayed 
that Your Lordship may be pleased to admit this 
application, call for the records of the case, 
issue notices to the Respondents as to why the 
relief and relieves sought for the applicant may 
not be granted and after hearing the parties may 
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be pleased to direct the Respondents to give the 

- 	 following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to give appropriate higher pay scale to 

the applicants @ Rupees 5500-175-9000/-  and 7500-

250-12,000/ - as per ACP Scheme issued by the Gpvt 

of India (DOPT). 

8.2) To Pass any other relief or relieves to which the 

applicant may be entitled and as may be deem fit and 

proper by the Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage Applicants do not seek any interim relief 

but if the Hou'ble Tribunal may deem fit and proper may pass 

any order/orders. 

Application is filed through Advocate. 

Particulars of LP.O.: 

LP.O. No. 	9 	t) 

Datcofissue tC 9— 9,c o C 

Issuedfrom 	po 
Payable at 

LIST OF ENCLOSURES: 

As stated above. 	 * 

Verflcation..... 

~ I ~~ 
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VERIFICATION 

I, Shri Prafulla Chandra Mcdlii, Son of Sn Maheswar Baishya, aged 
about 53 years, working as Work Assistant under the Office of the 
Executive Engineer (Civil), Civil Construction, Win& All India Radio, 
Tarun Nagar, Guwahaii-5 do hereby solemnly verilr that I am the 
Applicant No.1 of this instant Application as such I am well acquainted 
with the facts and circumstances of the instant can and I am also 
authorized by other Applicants to verify the statements on their bebaK 

That the 	statements made in 	paragraph 	nos. 
...... are 	true to my knowledge, those made in 

paragraph nos.4'.4'5s.!.,  ....................... are being matters of 
records are true to my information derived there from which I believe to be 
true and those made in paragraph 5 are true to my legal advice and rests are 
my humble submissions before this Hon'ble Tribunal. I have not 
suppressed any material facts. 

And I sign this verification on this the ..E/!Y of . 	.2006 

at Guwahati. 

/ 1 

DEC LARANT 
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PTOicd (0 aupt (lie A 	Scbez 	In a mod Wed fOni to litigate Ird5lJJt, In 	of acute 

;tngn1, either in a 	drc o lit rw IflQlLd 	Keeping in view i fcIevnj1 fctoi5, It hn, 

hcreto, bcc dcci(led to grt 	
( 	 by the Filth 

• 	cn 	Pay Con1j071 all(I nlno in airI,i 	wIJj Ui Agreed Sct111 	thied SCPCIIJbCr 11, 
(997 (in rclaUo11 to Grüuj, 'C' od 	omployc) cIItcrcd into wIu tlit Si.fj Side of tlic 

afJonj 
Coj (JCM)J ude Uic A 	

10 Group 'B', 'C' and 'D' Cfllpluycrs on 
niiiplt0 	

(ubJ 	t Co ,zUo,1 iio.4 I 	neu1) of rngular ScjCC 

csecfj 	
OItd ist.s Iii Group 'A', 'ff 

'C' amid 0' cntr,01 	"uk!1 llIlC ItO 

rotnotj0g,j 
nv3 lmajI also qualify for 	benic ((S 	thin pa ((em 	li1tfll(C(j above. 

categories of cuiumk,ye 	suclj a casual emri;,jy 	(liiclu1i11 	tlio. 	with (Cln;)orn:y 
• Rtur,) ad-1,0 nj 

cOfi(C( vuij,f,1. 	
- 'iaU riot qualify for be:icfl5 u:Ider tIic nIuesnjd Scheme. 

IaH( of ilLiiaj upg 	1lous 1..jCi 	•. ACP Scijc,1 	shall tIoscrr, 	i[j 	to (lie 
WCHfj(iilCd j1 	

1/ 
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12 	'Rcgulnr Srrvtc for the 1iuqrne of will i\CP Scheme rhinhi be I;ltClpttCd 1 fl%CMI tho 

cLI&bil(ty .cIvica coutcd tar logo1 or prw iiijtiiJll hi tciiii of ,c 1ev not Reauk"WNSUVICC WE 

III 110 C 
Introduction of the AU' Scheijie thould, however, 	flSO II.1[CC Ihio IIOIiOflt (reglill'l) 

poinotionixi nycOfleS ttvntl bIo wi t hn IniIs f vnCJ1CIC. At Icilipi!: ,ir.eticd to ImruV prt1iiluliOIl 

1II1Ith lii O1fll flhitl(lli!IfU1Il11 III 	ftiti:Ihi)ii 	t i)tIIid. 	by Wit) tif I ,(nh)Innt 	IAI ,tiidy, undic 

ICVlCW I 	tC fl per )tCScIlhiCI Il(illlttl ilihiI ittit tic given III' till thu 	! oiid t'inI (tic ACt' Schic11c 

hiM been introduced. 

Vacancy ba.ed tcj;uInr prilrnotIofI. a. ditJnct from flirnoclil 
u pgradfltk0 under the ACF 

Scheme, hahI COUIItUC 10 be tn;ited nfter due sciceuiflg by a iegulnr Depfl!t111C11t 	
11f0u1011011 

C0111,1111tce, 11, per relevant iuti/guidclhw 5 . 

4 

ti. 	ç 	;o_c)MUE[B i 

- A deprntincntnl Scrceniu CÔininiUcc hnll he con.,I1RltCuJ for the'rulpoficof 
pIOCIng 

th e  nse5 for grant of benu11( undt:r the JCI' Scheme. 

6.2. 	The cpjjwsJtlufl 
of the creeiJi1tg Cuininlitce shinit be the niiie n. that of the U1'C 

pre5CIibCd wider ihe trlovntlt Rec1uitlIir.fltJSeix Rules for 
ICp,UIU prulnotloil to tue higher 

ginde to which (inauci:1I upgradntiuti is to be rrited. !1owevt.. in cae vhicic DPC 
n5 Per 

liii, pi ccz ibed uIc i hcdrd by the Cliir 1n1 i'N1eiitbet o (lie U I'SC. the Sc.ICCOIIIR CoiiUflhtt 

under the ACt' Schc hinII, I,iiund, be hinded l,y the SOCI cliii y or an (Jf()cr of ei1iilv nic ut rniik 

of the concerned M Iijltt y/VcplihtTIClit. tn rcpeCt Of koinleil pasta. the 
01 IEJO 

5cr cc thug Cuininiticc (with imiodiJiU0hl n RUICd aboVe, if ii1uLicd) !lhnIL lie (liD enme i that of 

the D1'C for piounotlOii to anal opus gmde In that M Ljt1Lt yf Depal (tiiciit. - - 

13 	In order to prevent oltatIoii of. the ACt' Scheme [tutu insuitiiig into undue 
nultill 011 1110 

ad titi iiiUatI'c itinchlncry, (be Sciceuhhip CvinrmiitlCC shall follow a 
,,t_jdicdUtø nnd iticet twico 

lit a hliinmiCIftl yci - prckrnbiy In the fl1$3cSlc of 1flQ 	nud dl/Ir lot dync 	iOCC5fllhI of 

the uiic. Accordingly, ckSe5 i tutu ilIl htirUII the fit st-hat I (I iriI.SCPlCllIbdt) n Th 1,nntictuln' 

lliiiic(n1 year for grtit of t,uicIii tinder the ACP Scheme Iihi be tci2 up for couistdcintl0hl by 

the Screening Qituiiii 111cc inCtiii RI the 1irt week of 3 nini ni) of the pier bits IltiatiClal )'Cflt. 

Si1liiiflrt)', the s c recuihig CmnuilltteC meeting In the fli5( w'ck III July of iiy fliinn( ml year rim1) 

pi occss the caSCS that would ho rontur lug during the recomid-hinif (OctUbtr1 at cli) of time niilC 
tinancni year. For cxtttiIpit'. the Scrccnhitg Cotn'BIttCC meet brig i a tim hinet wcck of Jaittifli 

yr  

1)99 wutiltl piocraS the cares thtt wu Id attniut i;itUu ty 'titiltg the period April 
!, 1999 Iti 

Scj,jinhet 30, 1999 nd the Sct or ning oiiiIitlttte mrcI itig lh t lie I list week of July 1999 would 

the se that would IUfl(IUC duiing the peciod October 1, 1999 to Mmcli 31, 20(y). 

6.4 	'I'o hmnko the Schirirte 	ptntIiini, tile Cndtc CuilttIO11l11 	
AuLhiOlilk9 rijall couistittilO the 

(Inst Scicr.tilng Coinhtijitce of tii 	
cuurcIlt lininmucinl year within a tutwith truii tln unto of lauc 

of these iuis(ructlOUi to consider time 	
that have nit 	i iit" red or wuId lie itnittil hni tipto 

March 31, 2O(l for grnrit of beitfit8 tinder the ACE' Scitcirle. the ucxt Scrceulillg CurtililliteC 
StCd above. shall tic 0n;tituted n 1r tire (uric .qclte dole sil 	e  

-. 

'S 



f 
MInlstr1efJ3epni tineiit are Ildviled to exploto, the puib ii Ity of cffcctlug 911VIIIIIN CO 0 

1, 	I nilninnsc the lidditiould IiLIaJICi;II conitilitmont hint 111IrI)dU(i k)n of the /\CP Schienie may 
/ cLltflhl. 

The Ad' Scheme shall bec9mc oprnthonni 1mm the date of issue of this Office 
Memorandum. 

In ao far as peraoiui r,crving in. thc J:idlnii Audit and /cnt DrpumtniCfltS fib 

conccmncd, these orders kue nflcr colL9uhlatIoii with the Comptroller and Auditor Qojictini of 
India. 

The FIfth Cential Pay Commulou hi paragraph 52.15 of Its Report has tilo separately 
rccommeudcd a "Dynamic Assured Career Progrr-aIoii t1eclitilflhi" for dilfercnt stienflIS of 

doctora. It has been decided that lire said re,cornxnendaUon may be corinideitJ separately by the 
adiri[nlsttatiyc Ministry conccrncd in COJLIUItnUOn wit.11 the l)epnrlwont of PCISOIII1CI and 

I miring and the Depar timiorit of P.i 1,cridhtiie. 

11. Any iiitcrpretntiorilchnficntioii o doubt 	 of Ue pivil°flS of 

tire ACP Scheme shall be given By the Dcpartmncnt of Personnel arid Finirilog (E811IblblimiiCUtD). 

12. 	.Afl Ministrks/Dcpmutmncmitfl may give wide citcutation to thmeuc lnstiuciloiis for guidance 
of nil concerned and also take immediate steps to i011,lenieiit tile Schema keeping in view the 
ground situallull olitnluimig in setVlc('M/CiUIrc/pOUtli wtliIti thrli midininhtttmliv JriIkdiCtiUIl 

ilindi vemsion vouId follow. 

(K.K. JHA 
I) irect or(Ec I obhllirncii t) 

All Miniati lc.Vi)cI1III Ouldni3 of the Oovcrrmicfl( of I tidla 
I'jesidcnt'n Sccrctiuinhf Vice 1'rcldeut' ScctctnriaVl'I lore Mirintor's OIfice/ 
Supreme Cowt/Rnjya Subtia SccietaiiallLok S ai ) l l a SecictnriahJC1itidt Scietniiah/ 

UPS/CV/C&AO/Ce1lt1a1 AdrninistmatiVC TribuinI(l'tiflCiL 1 flL Iieuch), New Delhi 
All attachedlnubordinrte oflictim of tlró Ministry of .' ersunuci, Public 
Grievances end PcIIfJions 
ScroInry, l'atlonnl Cotniri iniomi for M mw i(le 
Secretary, Nutioiinl Cotn,riisIon for Scheduled Cnnte/SchC(1t1lCd Tribes 
Secretary, Stall Side, National Council (1CM), 13-C, Fi,roicahah Road, Now Dcliii 

All Shall Side Mcmbr.in Of tim National Council (1CM) 
Estab)ihuii ciii (D) Section - iULQcpiiv 
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1 lie ACP Sclicuiit cv 	igcO oiercly J,lfl(li)cIIt iii IIC 1IIIOCr 1yclC/g1fl11I of tlnam:ial 

bciictlts (titlotigli flnniicinl UpgI nd:ition) iitily to the OovCi iiiciit r.ci VnL C(I,I 	1tid Oil pCrGOIlhit 

1011S and slodi, therefore, giither einou iii to funcdollflh/t 
clll9t pr(iI1W(i0fl 1101 WOulti rc(ItIII C 

cicatton of new 103t5 for the 

The IlighCL 1ay cziio upto w hicli hit financial upgr adatlon 
UIiIICI (ho SCIICInC alinit be 

available will bcft.I4,JOUl8.3UO. Iicyond Ulls leve!, 
tirc ahall be no financial upgtntinUot' 

and higher postS filial1 be filled r;trktly on vacancy bn.sc.d proinot0ii 

The Ihiunclal benefits udcr the AC!' Scheme ghnhl be ',1 nuted Irw,u the data of 

com1ilction of the eligibility 	lod prcsCr Ibcd under the AC!' Schiei'ie or from the date 01 

Issue of these InstniCtiOIIs wiliclie vIr i Intcr 

The first firixuiclal up1amiati0ll undcr the ACt' Scheme nhhl be nilowed ni(cr 12 ycntS 

of iegUlr 6cmC 
and the cond tipgiminUoii ftfter 12 yenta f regular crvk fioni th dote of 

the first financial upgi ndatlu 0 t;UIJJCC( to fuh flume III of 	ihed condhtOi1S- Iji O(liC WOl ds, II 

(lie first upgvndation gets jotpoiied on nccvtii.mt of the e rIlplOyCC tiut 
10011(1 (lt or due to 

de1mi tiiicntnl 11joccd1mqs, dc thu would have collr'c (lucillial effect on the secolld upgrndati01 

which won Id also get clelci icd !lCC (lf(1lIl kV  

5.1 	l'\VO fIlIRIlCInI upgl ndiittt'ii 	u nih er the AC!' Seticitit hi thin ejiti IC Oo Vt iiitiiCfll neIV ICC 

(11 811 
employee 511011 tie coiiiitd aiihmial regilifli 1,rottn1til)5 (I

ticlilditig hiiltu ;,iOIflOttOii 

and 1n(-tinck 17moumtmti0 avmihId U, or gli i ittiiftd dejini tine utah ciriict1t1 
VC availed 

froni (he grade in which all eirtplii'iec wIL9 
0oiutcd as a dii cci rectuit. '[liii' almull nicfl1 thin! IWO 

flt,,iclnt upgrn(Ifl(iOlis tinder the ,\C1' Scheme 
ltaIi be available 	ly If no cgillflt promotions 

during the presCribed periudri (12 iiimd 24 yenis) have bent 0nhled by In) ciii1,loYc 	if nfl 

eiiiI)lOYC has ni cady RUI nric m citullir 	
iorlm0tlOIl, he aim? I qualify lot the 1.coiid financial 

upgradu(ioii only oti 	
iiijtict1fl of 24 ers of rcgulnr ncrvico under time ACI' Scheiric. J,m cnr,e 

two i" ior proinohiotia on re giitai bn3is PiaVo nhicridy been r eccived by tin cii1lh10yt: 110 benefit 

uimdcr thin ACI' Sclieiin alimil I nec: tic to liitn 

3 
bcncflt 	

C[ICI1iO ahmnhi be 

5.2 	ResidenCy period (icgul.ir semvIc) br grailt of 	uiidcith AC!' 

counted fiormi the gr ndc iii which alt cmnpl oyee was appo h, iml as 
If di tect r cci nit; 

6. 	Fullilhiticirt of 	ilul mu iii 	promnut Ion not tii 	(ticliCIi.(Il81 k, 	depot tiitciill%i 

seniority -uiii-fitimc5 	
lii the cusc of Or uup • 1)' employ ces., tic.) for grail! 

	(If fhiiiitiChIth 

ad ti0iiS, pciioi tiiiicc of !;UCI1 ditties as ate cmiii uatod to (lie Cinl)1OYCCR together with 

iimmaiiclal 11rdntion 	
personfli to the hiicuiiibCtmt for (tic tntcil 

purposci rind tentl Ictiumi f thin AC!' ;ciicmmic for flnancini nmid ccitain other licuef its (1 louse 

fluudimig Advance, aIltniic1It o (jUvti immncOt UCCOIUIIIO(JotbOn, ndvnmmCC, dc) only withioul 

conferring any pIiVilCgCtl 
me hated to , tntu5 (e.g. imIv ltnhiotl to tiIi0li1fli fuimcttt1l5p 

dcjni(ntiomi in higher yu;i;, 
:tc) sicihi lie ennu;cd for grail1 of bemie11l umidct the ACI' Scimejile; 

.....5/- 
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liiiniitl 	1igtiidiitiwi IJIIdN 

	he S !: h ell jr.IiII 11r, 1vl i, tl1r.iic.ct likhcr gtfl(lfl iii 

.01(hUiC6 with (lit Cxk(IIIU liii iardiy ill it cn tJre/cnfcgot y of p)rts without crcidtiig new p(riti 

the puipusc. I Jowever, In c.n 	of is0lutcd posts, in iii ibsenec o f delhied  ide, urluiCflI 

grndc, Ihiancial upgrnd;t(ioti ;hall be ',IVCI1 by the 	1iiihslriecfI)clflnhuu1tflt5 CWICIIed In the 

iinincilialely next higher .(tl,ti! itVtiiixiix) pay-ncnlc5 ns iridi aled in i31i:J hiich is in 

keeping with Pnrt-A of the Fitst ,Schedilc nine.euI to the Notificatiwi dated 5k1)(CUII)C1 30, 997 

of the M liiisuy of Fiuiui(,c (Depnutiiiciit of Exetiditure). For Instance, j
r1cjinheiiI of kolnte.d 

poSts In We pay-ocaic S-4, as indicated In Anurj.1. will be cligible for the proposed two 

financial 1iJ)griIdflhIOJiS only to (lie pay-scaleS S-5 and S-c. Financial upgrndntfoil On, n dyiiflDiIC 

basIs (lu. without having (o create po.tS In the relevant gcnlcs of pay) tins been 

recommended by tli Fifth Cniral Pay Coumilssiofl only for (lie lneui,ibcntq of koktcd pOshS 

which have no avenues of promotion at all. Since financial upgradatlons under (lie Scheule 

shall be personal to the incumbent of the Isolated poRt, the some shall be filled At its Oligiflhll 

level (pay-scale) when vacated. P0SIR which are  port of a wll-dIined cedre shrihl.not qualify for 

the ACP Scheme on 'dyrnunic' basis. The Ad' benefits in their case shall be granted 

conforming to the cx isting hierarcitical structure only; 

B. 	The i,iaricial upgiiiuialioii under the AC!' Scheme 	bnll be pt;Iy ,rotiiuI to the 

cmpluycc a,irl ghinil have no teie'; ii nce to hk nenior i ( y PUNUM /a such, ihicro shah be no 

additional fl iiaiicial u1ugrndntkni for the  senior emtiplriyec on the. gIUIPII(I I 11111 (lie Juuioi eiii1ilOyCC 

in We gu ndr has got highicrpiy-scntc 'ind'r the ACP Sehierrir: 

On upgr ;uI;itioii iimler I he AC!' Scheme, pay of an ciiiplov cc shnll be llxcd under the 

piovisiouis (if FR 72(I) a(1) ntihjcct lo a ynininiuiii financial beneFit of Rs.l(JU/- as per the 
Depn r Imient of Personnel and 1m a iii mug Office Mc,iioInfldii'it NoJ/6/9* 1- P0y.F dne d July 5, 1999. 

Tiuc timniiiciiil bcuirIit nlIowd imchr the AC)' Schietiie shall be final lind no pay-tiAntiOn benefIt 
shall ucciuc at the time of regular proiiiotlon I.e. )0sti119 nnthuct a tu,ictio,ial post In the higher 

g r ache; 

Grunt of higher pay-scale iiiiulr the AC!' Scheme shi;thl be conditioliflI to the fact that an 
eriipIoyc, while accepting the said benefit, shall be 

for regular promutioli 'in oCcttiieiic of vrmcumny sttbscqtientty. In case he iefiigcn 
to accept the higher 1)051 on regular promnotioll subsequently, he ghull be nubject to normal 
debarmmt for cgtilar promotion .s ,rcsctit,cd In (lie general InstructiOns In this regain. 
1 however, as and when tic cccpts rcguilai promno(ioii Ihcrcaitcr, tic sttnhi h,ccoitie cligit)tc for (tic 
second upgrndatkii under (hr ACI' Scheme . only a [icr he complcteu the required eligibIlity 

scrviccfperiod under the AC!' Scheme in that higher gin subject to time conditioil that the 

period for which he was duharre'] for regular promotion . .nnJl not count for time purpose. For 

cxample,if a pctsoii hind gotolie (hivancimi upgitidntlon after tendering 12 years of rculnr service 

and after 2 years thieefion) if lie tefuses regular promotiOn iiiid IS consequeJitlY de.bar,r.d for one 

year and subsequently ho Is promoted to the hibglir grade on regular lnsi aft( , r coin1ulctlori of 

15 yenis (12+2+1) of regular service, he hnIl be eligible for t:onsidet;itioli for We second 
upgmndalioim tinder (he AC1' Scheimie only after rendering tcuu mote years in ddl(lon to two years 

of service already remidci cd by hhn afler the Not tiimaiicinl upgr udntiiiii (2 Fl U) In thut higher 

grade i.e. alter 25 yeats (1 2i2+ I + It)) u F megular Service h:;usC lime del;iriiiciit j.ueriod of one 

year cannot be taken into accouiit t,ward the ,i1iiiI 12 ycat of rctiIar servi'e in that higher 

grade; 
.. .....(,/. 

I 
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ii. 	In fho uinttcr of CItCi Ilium1 Am"th y llwccedj,i, gt rut uf bcitc 1lL9 under the AC Sciteitic nliiiIl be sulat to :uics ovcr:diig nfl.rflmnl 
p1OJiioiti, Such cnses shIll I, tliefCf)f e, be. tcguiute1j tinder tti PrOVisions if :dev 	CCS(CCA) 8tiJec, I 9(5 nim(J iiiStrcIjji1i tttcIeuui(ier; 

12. 	ii 	('wpocetj Ad' :;cI,etue Co:1fcumpinc fliciely pic ii 	PMw;il 	In Oi Ii iIicr Jlay-ncole/ ant of (lutz ucinl bcne fi Only an s tin 11 I mt n i) Umi t to fl(:( I/fiinctjor,nI 
IlwtnoIiw, of the CIflployec cwio:rricd Shic oider regu: ding ztacIvoIiwm lii nut1otIwi are npplkbl only th 

Be case of icp,ii(nr prt'znotio,, . 1ese?vntiWt r(IcfIosIer shall imut apply to time Ad' Scii, Nvlll(:Il shall exfrj fl ticgmO(j( uhIlIormnty It, mill cilgiblo ctiiiIoycci nis. luwever, at timc Iiiiie of tegu (ar/mu, 	
kimmil (actuni) potlo,i, time Cadre CotrolJ ing Autbotities shalt ensure (lint all reservatlo1, ordet3 arc upplied strictly; 

13, 	
tiinc-bou;j pr•.iinotlo,, c1iciiie, icielu cling in-situ pi Oinotioti &ciuine, lit vnrIuu may,, Its 	choIce, continue t 	be oiicrtiominl for '(lie concerned tCgOrjes 01 cIJJJ)jyc 	thtse ichcmcq fl((J mit mu ct)IicUtieiilIy with time ACP Sc(icti,c 	'I lie Ad,nj,,1 all ye Mii;Isixy/I)epr(j,, 	-- not thc 	eiii;Ylo)cr -- 	ihimiji lie YC (Ito 

option in the metIer to chiuic lietween the two ;ciic,m,c i.e. c itL1ig thttic-boucid promnol ion .9Chce or Be ACt' Scheme, for nrious catcgonic of ciiiployec.. Uowevcr, lii case of switch-Over horn 
(lie Cistimig (th-bt,u J promn ion achenic to time ACI' Scheme, all Ilpuhutlons (viz. 

for pc OfliOtj@ reiiis Iiibtj(jm, ci pus (a, Upgradatjorj 
i"YONing higher fuuic(ional tiut ICS, etc) iuindc Under lb fortncr(cxitiiig) 5ChCtn Would ccas to be operative. liie 

ACI' Sclzczime shah have to be Adopted in il totniity; 

Iii Case of ii cfn;;ioye 	tired 5miplus in hi/licr wgnuiisn Ilout nd in cnse of tmnsmsfcis 
inciudjiig iiiijla(ctnJ timuisfer mm Iequet, Me regular r,ervicc rCmm(lerci I by hijjmj/ht In ((mc jicvlou Olgnznisntjo1, 5JuL11 be 

COUII(e(j iilmt1r with lmisior reglnr scivic e  in lmi/hcr new (:rgaimicntlorm for thc purpose of giving financial Up(mn(iatII)fl under time Schieiimc; acid 

Subject to Coiithjtjt,,i No. 'I nbovc, lii isc where time employees have alrnady irii1,lc(cd 24 years of negulmir cjc 	wUi or without a pfoIIlo(ioi,, thiC 	ritI fimiauci:ml tIIiI(tfldn(ioti tiidc, 'JC 
ai;hcrimc shall be gtnntcd dii cclly. Pitt timer, In ordcr t) ra iuuinljsc mimieqimat level of 

bcjicflt of uuqiun regular srvj 	
(riot tnkri into acComiI)t for Me (list mcpgcrtdmii lou tmndcr (lie SCI]CIiie) nlij[ be givcii at (be subse1uczmt s 11 9c (second) of fimmnudni upgmnmlntion tinder tlmc AO' Sclienio as a one time measure, in other wordi, in rcspcc of employees whit' hvc already 

rendered more (han 12 years but less than 24 years of regular secicc, vhiIc (lie fl;s financIal upgrmmdatjw, shall be gamitcd it nm,d ía tcly, the surplus r cgutzcr ;ervicc beyond the first 12 years 
shall Io be counteLl towand:; the next 12 years of regular s' nice ceijuimed fur gmnuti of the second 
financial upgrathi(ion nuid, consequezm(ly, (lucy shall be coumsidcicd for the second financial 
UP8mA(la{jom, nhuo tie and when they complete 7.4 years of m egular set vice without walling for 
comn1ilel iol of 12 more y citric of rcgulmir ac 'icc after the first fl mmnncini tipgrnclat ion already gramiled under the Sclmc,imc 	

Al 
Dictarycab/1s/,,e,, ) 

..'l/- 
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SE(TWN \' - Clyt!, CONSFJt'(J1 ) v'1N(; 

.1. httroduCtoy 

 

I 
. he Civil ('oiiStiiictl'Hi \Vinr, i-aim' into cXi',t:ITR'e in 1971-72 and hecnin (till 	)CiatiOh1a in 197243. 

Heir to this, Ci'V 1 l) v.'as hatuilitig all the Civil Works pC11:1ining Iii VIt(inS UnitS of Minitiy of 

Hfuriiiat ion & l!roadcaSting I he colistruCUOn of buildings for new projects arid ninitIiCnaIlCC of existing 
of All India Radio and l)ooidarSilan and other media units. under the Ministry of 1&D, are 

•'%V c -  ti icd otit by ('ivil ('onti iictiflhl \Vi'g. All India Radio. 

i . S.2. (.vil (:on';tinction \Viin, va'; ijilt inify ltcadcd by a Chief Engined (ctliivalcllt tU 7.oiial Engincci 
.1 ('I'WD). the post v.'as stih';cqriciItlY upgtaticd to Chic! Engineer level because of treiiiiidOuS iiieiCaSC 

-i aCti\'il cc of CC\\' and PS strengilicuilig to take up increased work load. 

,.3. C hid Engineer (Civil) has bcc.ii dcclitrcd as ftc 11 d of tlic Depart nicnt for the put poc of 

I tcicga lion of Financial Powci s R ulcs 1978 and Fi.i ridafflcntal and S upplctncfltatY Rules and 
cnjoyS 

financial powers eqtliValCli( to i).(.(WO ks) CPWI). 

I tIC 	ii'ttioiiat 't tip of (LW mis heeti generally bascd on the pattcrn of C.1'.\V.I)./i'&l 

Wing 'there is, howcvci, vatiatioti as icg:irds cadie of nililisicrial stall of G.C.S. and Central 
cci ci ai iiit services as coinpa red to (7 t'\\' 1)/ 1 '&F Civil \V lug. The wadrc conti oiling authority in rcspCCt 

-1 (:tld gcerctariat Scrvkcs at ('('.\V. llc;idquaiterS is vested iii several sections of the Dircrtoiate 

tiil in !CsI)CCt of U.C.S. cadres wit ii I tic S tatioll 1) ii CCtOrS of the respective 7OT1CS. As against this, tlicr c is 

scp:ilatC ritirtistcrial cadre for construction wing iii 
	Civil Wing. 

'.5.5. A1rphCI'HIi!Y iii ('FWI) l.ii1e; 

1 lie Civil ('onctii ci ion V' jug is work lug gcncr ally ott the pattern of C.l'. \V.I). 1 tic rules cohttal ned in 

P.W.!). Accon iii Code, C. P. W. 1). Delial t merit Code and CI'. V/fl. Ma ituals a tid subsidiary 

liSt! uclioilS iSSliC(I 
by competent authorities, under these tuies, fioni thud tO tiIi)C, apply to.tie Civil 

'oust utict loll \\ lug . 

1.5.6. Ot 	iisatiori : 	 - 	-. 

.C.W. is a pait 6f the I)ircctoiate Ucricral, All India Radio and is hcaded by a Chief Engiitc'(C'v1 

0.7. At the I Icadquat ers of Civil Construction Wing, Chief Engineer. (Civil) is assislcd by 
- ;uperiutciiding Srirs'evcr ofWorks, Senior Architects, Engineer Officers, Financial Advisor and other 
oiiipletlicntaiY staff working tinder them. All estimates, plans and tenders document cxccedi rig the 

rtowcr ofSE arid rcouirillg CE's approval are required to be attendcd in CCV/(IJQ) by SSW U tilt 
Oil (tic 

asis of design and di awiligs of ftc senior Architect's U nit. For CXCCU(iOII of Civil \\'orks, Chief 
o  

uigiiicct (Civil) is assisted Ic,' S urci intending Engineer (Civil) arid (Electrical) lii the field. 

s.. 'l'hcrc 	.3 to 5 d iViSlOil 5  under t he Control o f cacti slil i c lintcildinp Engineer, as per a1upo"cd 

'attetul of ('t\V,I )./i': I 

'I Ii" oi :'ns:itiollal st tl 	ut (lvii ('otirUCti11 \''iit 	is uivcii in the chart, as per Atujiexture I. 

F 	 - 

1. 	- 
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(11. 	1 11c Ac 	cc,ciriatir Wiir; ccl (( \V 	t 1w fIc::I .pi;cIteN cc 	asK of Icoir suciloils. I\. 

dc:iIi ccclii Icy ihce SccIoIIc UId the cci !;it saHonai cliarl of this cviii; is given in Airn.' 

I 	Ar (litt((ttiI ii I urIs 

le( , tui ci tunis crc uirdcrthc ad I ciiIiistHitiVCCuIitIOl niChict Eiigincei (Civil). 1 hCtWO P&l) Lltiits. 

1 ufli(i iI'Ii cii and l)( AIR and other media units submit their tcchnic ci and administtatit 

uiiyilt to (fie Sr.'\rchctccis s ho did duc considc ratiou of the tn.liiiic ii iinforrnrtiorr/drt.t from 

ic Ii (ItIftcs )i oducc the dcsi'ii of simces and huildirips I he SS\\ Unit/Circle  offrccs provide thc 

:ui;iI lesigni lot such niliclings/sti cietuies. 'I bough tire SAs ate •nriofer overall contiol of Chic! U 7 

ihcY idFC aihirded acniple llecdolll iii their prokssiorial work. Fire Sr. Architects also supervise 

101!' HcdCi Co(i'tiliC1 	i pcii(PI1Ca11V and iccord rriandrtorv criiplutioii certificates. 

• 	2. Dirties arid Ucspoirsihilities 

(iii (oiistrcnetion \Virig. All Irulor Radio is corking basically nil tire pattern of C.J'.W.D., the 

coil responsibilities uf stall working in tire orgariisictioir arc the same as laid down in Seer ion -. II  

Code and ('hapicr-3 and Chapter-S ofC.P.W.D. Manual \t o l 1imc 1. l-lowcver, there have 

celtic n ciii lerences IS regar (Is inlerlOt I dclegation of powers to Va rionis officers of Civil Construct ion 

llcitdquicrters as per [)G: AIR Order No.A-179 with latest instructions from time to time. 

The Superintend i rig Lirgincers a rid Executive Engineers arc r csponsi He for implementation of 
'ccs, construct ion prograritmes as laid down by Chief Engineer (Civil) and arc required to maintain 

ci with the office of C hid 	E ngiinecn( C) in regard to (:XçUt Oil of '.vorks, technical matters and other 

ristr disc 	in ntk is 	I 	ic 	bcidtt ins 	coiitioi 	of 	dis isroris 	undcr 	cccli 	circle 	rcts 	with 	rcspcctt\L 

	

. 	. .. 
'rititeiiding Engineer wino in turn is 	accoUrrtat)lc to Civil Construction Wing headquarters. 	I he 

at ivc E ngi ircers are responsible for time correct coiripilatioii of works, accounts etc. through in nior 

unitS officers aw.l they have toaccotitit for the expenditure of various projects to tire satisf;tctiuti of 

• 	cidit. 

011ice Snperiircrrdcnrts, I lead Clerks and J.A.()s arc iricharge of Sections. The Super itmtecidcni 

us (lii.' office cstiibiisliiticiit of circle. 'vhiiic the ilcad Cicrk andJAO are iirhargc ofAdcniiiistraiircir 

\ c('oii irts 	llrirrciics 	respectively 	in 	I )is isional Office. 

. 	lii 	oldcl 	In 	CtiSiiie 	I)mclhr(r roorcliir:ctirr 	iii 	rcs1'cci 	of Adirriiristrativc aid cstabiisiimneiit 	in;ciieis 

S. 	Miiiite; ial ((.S cadre, drasviirgs sralf, Giocip '11 sticf of subordinate olliccs and SSW Units, 
• 	ol (.'CW( llQ) ha sc been declared as S. L(Coord iirat ion). 	 . 

I (. 	 I) epusil 	\Vc)t ks 	: 

H • 	'.ii'lcni. C.C. \\irc  Is occaSlcuicaIl\ icqwi'cd tocXCcdltc: cyorks of other Minrisiries also as deposit work. 

I 	7. 	c\ cirk 	(]lilrgc 	Eslablistriricrif 

.c ';1cckjiit' Scud keliargeil et;thlj.lnincnct means tliit establishnnenit selusc pay, allowances etc. ale 

'ivc lr;irecihlc in '\Vnt ks. \Vo! kclr:ci ced staff is crirploved on the actual exeeulicn of a specilic 

I). v'-m ks of a specific "cci k etc. I lie cost of wor kcharged cstabhsirnremit is Inva I - libly shown as it 

ate siihiie;cd cii the eStitililiC 1(0' a work. lii other respects, tire wor kchargcd staff is quite comparable 
nc'mci;cr (iovt, ci's'arrns. 'I h' scui kch;cieecl cct;nblis}mrnrcnt exists in CCWficld offices only. For the 

I' 	ticient. 	r;t\' sc:cic amid (Itliti luIcs ( ',I'.\V.I). Matinal \'ol.III is applicable to llccm. 

• 1 

'it 
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H PP. AS,J1 Uii,i p.rx" 	
AN • 	 (Bro, /STING U0PIStATI0N OF iOTA) 	• 	 - 

o/oj!ff. SUPER1NTENUJNG El'JGlNLEjt(cj) 

0:CCW/A1R/SE_GH/80(E)/2000200I J 	17th of oJ'ooj 

pursuance of copi, 0M.NQ.35O3'/1/97 Estt.(p) 
recommendation of the screening Committee held 
wing categories of Inc umbe nts who have Completed 
without any promotion are granted financial 
as under with 6ffect fi:oIpTJ;3 tes mont iorjccj 

- 	 - - - - 	
Ii I I U Z' 	

j_.•• 	

r Wc11KSS1T/\NT 	5'rk. ••/7t 	;Lt 
Exit° ing pay scale of 	. 4000-6000/ (flevsed on init.tal appointrcnt• 
Up-grded Scale 12/24 years 4500_70/.. and 5oO_000O/_ respectively) 

-' 	-- .... 	eame 	. Designation 
No. Date 	of Date 	of 	D;te 	of 	effect joining effect 	2nd AUP, 

1st ACP 

1.Md. 	Atawr Rahman,W/Ass -t -t. 01.03.74 09.08.99 	09.08.99 
2 .Shrj P.0 .Mddhj 	-do- 27 .iO.75 09 .00 .99 	09.08 .99 

rfl}C, 	iGE MOTOfl 	LJJUVEP. 
Existing pay Scale of 	i .3050-4590/_ 
pay Scale ¶. 4030-6000/_ 

on., initial appointment up-graded 

1.Shrj D.K.K31a,W/C.M/D 
 10.11.87 09.11.99 	- Shri Bidhan Ch.Das, 	-do- 

Shri 19.06.89 18.06.01 	- p  .p .Sharmna 	-do- 
A. Shri. Arban AU 	-do- 

10 .04 .89 
1 •04.03.0 

09 .04 .01 	- 
Shri Rajesh Gurung -do- 

 24.01 .o 

	

09 .00 .99 	- 

	

09.00.99 	- Shrj Mao Mark 	-do- 
Shri S .Sherna 	-do-- 

I7.043-6 	09.00.99 	- 
10.07 .06 09 .08 .99 	- 

/c 	_.!.Y_jp 
Existing pa" Scale 	of le, .2550-3200/_ 	on 
Scale 12/24 init1i 	nppointmentJp.-gr:aded years 	.265O-4O0O/M 	and 2750-44 r 00/: 	espectively. 

1. Shri S.Dutta, 	S/G.t.rd 15.05.74 09.08.99 	09.08.99 Md,K.Khan. 	-do- 
Shri 

15.04.76 09.08.99 	09,08.99 S.Roy, 	-do- 	. 13.02.09 12 .02 .01 	- Shri C .Deb8arman -do- 
Shri 

01 •134  .7 A 09.03.99 	09 .08 .99 

	

D.K.Snqha 	-do- 
Shr i S .K .Podder 	-do- 

05.09.08 
.06.09 .08 

04.09.2030 	- 

Shri D.C.Deb 	-do- 25.03.74 

	

05.09.2000 	- 

	

08.09.99 	00.09.99 B. Shri D.B.Roy. 	-do- 29.03.74 08.09.9 	00.09.99 - - - 

The Pyof 
instruction Contained 	in the 

the 	above 	oflicials 	may 	be 	fixed 	as 	1ber 
WPT' s No dated 39 	i3 )9, 	mentioned above. 

f 	' 	\ 
Ei 	to 	Suerintending EngU -tei'r(C. 
C(_t1: :All 	india Iadio:_:Guwahatj: jyfOxinfoltjon 	and 	ii 	cessaynnc.... 

The Exec.uive Eoyineer C ,CCl'/,A1U,G'j'ahatj,foi -  necessary action. 
The Executive Engineer C ,CC/,Afl: ,Cilotiar and he is directed 
to hold Upu in respect 01 Group 'D' .e - Shi I 14.NDas , Peon'-to I1ow /\(_;p, 
The Executive Enqineor (C) 	ii., Itanag, upto date C .fl of staff; 
unde.L his jur isdic tion may he {or'irded to this office at the 
earliest, 
To All person concerned for infoniatjon. 	

/ 	 . 
lu SUPIiIitlU Lflujj-; ENfllFFJ (c) - 

- 	'I 

In 
dated 09.00.99 and'the 
on 15.10.2001 the foil 
12/21 years of service 
up-gradation under /\CP 
aaainst th r 
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/ 'r1e Executive Engin!?er (civil), 
CiyiX' CnstrUctiOfl Wing, 
11. India Radio, 

Sub , Anomalies in Lntirfldtatin 
- 

Q

-. 

pOST. E 

Ref $ 5,E,(C)'S letter 
dated 17 • 10.200 1  

S.. 

Iate $ 18 ,2005o 

of A,C.P..8Chee for the 

Sir, 
With due respect and humble submissiOfl I beg to state 

that the 	
Schelre which were jip1imcflted by the Cmtra1 Govte 

to those employees who have not protøted to the neat higher post 

or hardship faced by tI employees due to jak of ade*3te profl- 

tional avenue Such employees ehould get the fi8flCil upgradatiOn  

under the Scheme will e gtVfl to the next higher grade in acCOD 

dance with the existing hierarchy in a adre/Gateg0nY of posts 

WithOut creating new post for the purpOE3eo 

That Sir,on the above context i hereby brng to kind 

notice that the AoC.P# was granted to me as per your order t7o. 

ccIR/S10(E)/20004001'234l4 dated 11.10,200 1  on the 

basin of 8tandard pay ScaleS on S?WM14 s CCS( iced pay) Rules 

1997 and two upgradatiofl scale i.e. on P. 4SOO112S.7000/' and 

3. 	
was grnted t~' me as I was 

completed riore than 

24 (tweentY four) years of service as on 9.8 1 1999 In the post of 
out the order and the arrear payflt was 

Work bc3iStaflt. I carry 
 

dra* but ecordI.ng objection in 
the pay bill as it is felt by me 

that the Hierarchy in my cadre/Cat0rY is not malfltt3ined by the 

DopartXflflt while 
jxnp1einenttth A.ç.P.SCh0 to me.XXtriflg that time 

I could not repreøelt the 'áase to your goodseif as the whole matters 

is not cLear to M. floWeVer,1 this connection X hereby  submit the 

fo1l91in for your kind peruse). and necessarY action on the matter 

of t1aintaining HierarchY in jiiipietnentatiofl of 1.CJe scheme to 

rae which baa not taken into con sideratton in the above mentioned 

letter 
n CJftIR/$i2MV8O 	20002001/2341.i44 dØod 17. 10.2001. 

That Sir, an Z know that my poCt has some prometI/)Th61 

avenue and the ACP øcherne as also directed that to maintain the 

Hierarchy in a cadre/CteOrY of post Without oreatinci nOW post for 

the purpose for such on erployOe lii*e me. 

That Sir, as X oiow that eppobtI of  11 tL1U 	 I. 

3JXi 	 znd •ork A 5sistoflt iorkiflq 	
PT £pt.(11ts 

their RecuuitrThflt Board haS decided that for recruitm€Tht for the 

post of Junior EngIneer (C) in iDagineering Wing shall be done an 

percentage basis from such postS like Draughtsmen Gr.I, t0m 

Grede-II and Work tsist3flt by prorTotiOTh of I)epa3?tmental candidte8 

through ep3rtfl1tal competitV0 am 	tnn. In this conneotiofl 

I rer the p&T'S let 	
2G dated 3 1. 1981 	copy 

ter io,3(2)S1U/8'  

of the same is also enclosed herewith) for your inforiti0fl please. 

But our Dcpartmt has not done so. 
That Sir, on the basis of the above order a it is leatflt 

at the post of Work Jaist5nt has 
prOrr0tiOfll 1\VenUO and I am 

eligible for grant of the scale of J.E.(C) and onwardS. 

Undex the above circUmSt,flCCS, I prey your honour to 

kindly look into the mitter and consider ny case favourablyY,0 to 
ly 	 take up the 0360 to appropriate authority for grant of benefit nncler 

the ACP Scheme maintzining the HierarchY of my post so that I get 

encouragement for my future service to the Dcpart1tt(nt and for thin 

qet<pfyour kiniess I shall remain ever grateful to you. 

. 	

With regurds 'Sir'. 

c )Your a faithfully, 

clo$ 1) Copy of s..(C)s order.  

En 
2) Copy of P&T's order.

p •EDHI) 
work 1;ait3rlts 

Outi. 
- 	 - 	

- 
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PRAS.R P1L\R;TI 
1JROADCASTII\ CORPOThTIOIi OF INDIA 

01'FICE OF' THE EXECUTIVE EI3I1iEER (cIVIL) 
CIVIL CONSTFWCTIOII WING 	ALT INDIA !thDIO 

GUL'i'\JIATI DIVISION 

No. CWG/J\Ii/AdrnnJ1 ( 5 )/200 5-06/ 7 :33 2 Ditoc) 	CuwhTiti, 
the 

The Superintencling Engineer (c), 
Civil Construction Wing, 
Al]. India Radio, 
Gincs1iguxi, 
Guyaha ti 

Sub : AnomEllies in implimentation of .1 C2 0  SChelfic 
for the post of Work hcgrnt, 

Sir, 

Enclosed please find her 

in respect of 5/Shri A. flahaman, 

this Office regarding ' 1 anorna lic 

the post of Work Assistant". 

This Is for your further 

cuith the 2 (two) 

'.J/Att., P. Ch. 
in iiolImcntatio 

nececsry action 

lbs. of application 

Medhi, /Astt. of 
of 7\CT. Schcmc for 

please. 

Yours faithfully, 

- 
( S. C. Z\RORA 

• 	 j:v'jJflJp E!JGII)EEt (C) 

Enclosed : As 	>vc. 
	 CCW 	AlP. : 	GU7\IlATI 

Copy to 	 A. Ruharnan, U/Asstt. of CCW, iIi, Guy. 
• 	2) Sri P. Ch. 1'Icdhi, W/Asatt. o CCW, AIR, Ghy. 

EECiJTIvE TiGIHER (c) 

- 	 I 



J 

To 

/
• /" 

	

	The Executive Engineer (Civil), 
Cjvfl Construction Wg, 
All India Radio, 
Guwahatj 

.c .  

• 	..•. 
C->- 	 -• I 

62 	:. 

là 
• 	

'•' 

Date 	6-1--200.60 

Sir, 

Sub 	
z- Anomalies in iMplimentatioll of A.CpoScieme 

for the post of Work .ssjstant0 
Ref 	:— 	My letter No. Nil dated 10.8.2005 

000 

With 
reference to the subject cited above, 

I had Submitted a represntatjon for Anomalje5 in impljnlentatjon 
Of AOC.p Scheme for the 

post of Work Assistant on 10.8.2005 It is sad to say that aftcL-  5 nnths over 	o,ver no On fruitful action has been ta)cen by the Office 	
y

. 

I, therefore, Once again requested that the 
matter may please be Seen and nforn me accordjng1y may 

be satisfied with your fruitful result & oblige. 

With reguL-ds Sir, 
Enc1o' ,... Copy of 1st 

representation 	.urs faithfully, 

Worjc J'51stant 
CCW,/\IR,GUW3hLtLI 

0000 

0.eS 

,• 

	 :4 
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PR.SAR I3Hi\RITI 
BROADCASTI1G COflpOR7TIOt OF INDIA 

OFFICE OF THE EXECUTIVE ENGINEER 'CIVIL) 
CIVIL CONSTRUION WING S ALL INDIA RADIO 

GUWi41yT DIVI5Ij 
•1 

. No. JG/AIR/Ad1(5)/200506/ 	Dated s Guwahati, 
the 

'., 	The SuPerintending Engineer (C), 
Civil ConstrucUon Wing, 
All India Radio, 
Guwahati 

Sub s Anomalise in impl!mentaUon of ACp Scheme for 
the post of Work' Assistant. 

Ref 	
EE(c) L/No. CG/AR//dmfl/1(5)/200506/2932. 
dtd. 27-9-2005 

SIr, 

With the referece to the subject of even numbers, an 
applicatjonln respect of SrI P.0 ?ledhj, W/i\sstt. of this 

Diii0 Office is 
forwarded herewith for your kind flecesscry action please. 

Yours fIthfu1iy, 

s. c. m 
EX CUT I 	F JIG I NEER (c) 
CCW : AIR 	GUWJ7pI 

Enclosed : As above, 	
j 

L 	 .. 	 I 



IMA Y 
ThMF3/E IN THE CENT 	 IBUNAL.  

IN THE MATER OF:. 

O.A.M. 305/2006: 	'I 

Shri P.C. Medhi&Ors: 
I 	

I 	.. Applicant 

- Versu- 

Union of India & Others. 

Respondents 	I  

-AND- 

IN THE MATFER OF: 

Written statement submitted by 

the Respondents No.1 to 4. 

WRITFEN STATEMENT 

The humble answering 

respondents submit their written• 

statements as follows: 

1.(a) 	That I am the Superintending Engineer (Civil), all India 

Radio, Guwahati and Respondents No. 3 in the above case. I have gone 

through a copy of the application served on me and have understood the 

contents thereof. Save and except whatever is specifically admitted in the 

written statement, the contentions and statements made in the 

application may be deemed to have been denied. I am competent and 

' authorized to file the statement on behalf of all the respondents. 

(b) The application is filed unjust and unsustainable both on 

facts and in law. 
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That the application is bad for non joinder of necessary 

parties and misjoinder of unnecessary parties. 

That the application is also hit by the principtes of waiver 

estopel and acquiescence and Rabte to be dismissed. 

That any action taken by the respondents was not stigmatic 

and some were for the sake of public interest and it cannot be said 

that the decision taken by the Respondents, against the applicant 

had suffered. from vice of illegality. 

That with regard to the statement made in para 4.1, 4.2 to 

4.3 of the application the answering respondents do not admit 

anything except those are based, on record and legal. and/or 

rational foundation. As such the applicant is put to strictest proof 

thereof. 

That with regard to the statement made in para 4.4 of the 

application, the answering respondents beg to submit that the 

applicants were posted as Work Assistant in the Work Charged 

category as per orgnisational set up of CPWD. There is no 

promotional avenue of Work Assistant, hence they have been 

treated as isolated post in Group-C categories and accordingly they 

have been allowed ACP scheme and upgraded their pay scale from 

Rs.4000- 100-6000/- to Rs.4500- 125-7000/- after completion of 12 

years of regular service and from Rs.4500- 125-7000/- to Rs.5000-

1.50-8000/- after completion of 24years of rezular service as per 

DQPT'/ s circular dated (Photo copy of ACP scheme vide 

O.M. dated 9.8.1999 is annexed herewith and marked. as 

Annexure-A), 



.j ujpue tbej' 

• no qjoq ojqUsnsrn pule isnun pojjj St uopojjdth oqj4  (q), 

upuodu am, jw jo jppq uo 4m=juls aipapj o pzuoqrrn 

pu udmo3 urn j pup uq v'q o p,4uzp aq S1?m uop1r3fldth 

• tfl u p?u1 S1U 1 W1S P'I 	uOit1vIy4 	 • U24T1M 

a-up,mpjuiip 	jiod i 	 pue iwg outfl 9u1103 

alp poo4wpun awq pue OtEr uó phiS uó/oidcf 	jo Adoo qnôxq 

uo8 iq j asio oqu 	m oj sTIpuoc[1  ptrn 

rpu j3 iTAD). Juua & 	 rn Ufl?  J 	 • Ih • 	 I 
a&Ofloj 913 

- / 	iq wiiqns siupuodsai 	 - 

UUSUB 3jqUmTj Otp, 

ILMIUMILVILS NELLAL1èIPA 

j7  o 'OJ UPuods42- 	- 

q pflmqns 1U)UàIS Ufl1XJV 

9 PU0d5 I 	I 

1SJTpo ? mPui Jp tloTtlfl 

1tfl33i CIdV • 	 I 	• 

400tis  

1 ? IPW/Od !4'-IS 	•. 	 • 

oro • 

o 	NI 

ioN't IJVHViflO 
1VNn1HL 2ALLVSLSD4IWQV IVHUN13 9HA, Mi 



3 
	

t:'~\ 

The para 7 of the DOPT Circular dated 9.8.1999 is 

reproduced as under However, in case of isolated posts, in the 

absence of defined hierarchical, grades, fmancial upgradation shall 

be given by the Ministries/Departments concerned in th e  

immediately next higher (standard/common) pay scales as 

indicated in Annexure-H which is in keeping with Part-A of the First 

Schedule annexed to the Notification, dated September 30, 1997 of 

the Ministry of Finance (Department of Expenditure). For instance, 

incumbents of isolated posts in the pay scale S-4, as indicated in 

Annexure-Il, will be eligible for the proposed two financial 
- 

upgradations only to the pay scales S-5 af-6."As per 5th  Pay 

their pay scales wre fixed in Rs.4000-100-5006/-

(Scale S-7 of Annexure-il). They have been given scale S-8 (4500-

125-7000/-) and S-9 (5000-150-8000/-) after completion of 12 

years and 24 years respectively. This is as per the illustrative 

example mentioned in Para 7 of the said OM. In view of above, due 

to non promotional nature of job the CPWD has declared the post 

of Work Assistant as dying cadre and no appointment is being 

made by CPWD. Further CPWD Manual Vol-Ill, which deals with 

Work Charged establishment category, there is no mention of Work 

Assistant on the said manual due to aforesaid reason. 

The contention of applicant that they have to be treated at par 

with P&T, mentioning para 3.54 of organizational set up of Civil 

Construction Wing is misconceived and highly ambitious. This only 

given in illustrative nature of organizational set up of on the basis 

of the pattern of CPWD/P&T. Para 3.55 of AIR Manual (Annexure- 
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B) deals with "APPLICABILITY OF CPWD RULES" :- it has been 

clearly mentioned that rule contained in CPWD Account Code, 

CPWD Departmental Code and CPWD Manuals and subsidiary 

instruàtions issued by competent authorities, under these rules, 

from time to time, apply to the Civil Construction Wing. Further 

CPWD Manual Vol.111 which deals with Work Charged 

establishment and the applicant also falls under work charged 

establishment and this is followed in the department of Civil 

Construction Wing of All India Radio. 

In view of the above, contention of applicant is not correct. 

Any rules regulations formed by P&T does not apply to Civil 

Construction Wing, All India Radio and applicants have been given 

ACP as per rules. 

That with regard to the statement made in para 4.5 of the 

application, the answering respondents beg to submit that the 

applicants have been accordingly given the ACP as per this office 

order dated 17.. 10.2001, hence their claim for pay scale of Junior 

Engineer of Rs.5500-175-9000/- in the first up gradation and 

secondly of Assistant Engineer of Rs.7500-250- 12000/.. in second 

upgradation is not correct and cannot be made applicable to them 

for the reasons mentioned in the above para. 

That with regard to the statement made in para 4.6 of the 

application, the answering respondents beg to submit that the 

"allegation of discrimination, is misconceived. There is no 

discrimination in granting ACP. Since any rules and regulations 

framed by P&T is not applicable to CCW AIR because it is following 

cjI 
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the CPWD Manual as stated above. The question of granting the 

pay scale of Junior Engineer and Assistant Engineer to them does 

not arise. There has been no discriminatory attitude towards the 

applicants as ACP has been granted as per DOFF guidelines dated 

9.8.1999. 

That *ith regard to the statenient made in para 4.7 & 4.8 of 

the application,  the answering respondents beg to stbmit that the 

applicants have been paid ACP tightly and hence allegations that 

they are suffering financial loss is not at all tenable as the same is 

not due to them and therefore no course of action arises. 

That the respondents beg to submit that the application is 

devoid of merit and as such same is liable to be dismissed 

That this written statement is made bonafide and for the ends 

of justice & equity: 

Under the above circumstances, 

Your Lordship would be pleased to 

dismiss the application filed by the  

applicant for the ends of justice. 

/ 
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AFFIDAVIT 

I, Shri J. Bhagai, son of late D.N.Bhagat, 

Superintending Engineer (Civil), Civil Construction Wing, all India 

Radio, Guwahati being authorized to file this affidavit do hereby 

solemnly affirm and declare as follows 

That I .  am the respondent No.3 of the O.A. and 

acquainted with the facts and ciráumstànces of the case and, 

therefore, I am competent to swear this affidavit. 

That the statements made in this affidavit and 

paragraphs (41  S are true to my knowledge and those made in 

paragraphs 	are bemg matters of records and true to my 

information derived therefrom which I believe to be true and rest. 

are my humble submissions made before this Hon'ble Court. 

Accordingly, I sign this verification on this )i 	day of 

2007 at Guwahati. 

Identified by me :- 

. )V 
Advocate 

Superbz! 
CCW, 411 India kJdio. Guwaha: 

Deponent 

Solemnly afllnn and declared by the 

deponent before me, who is identified by 

Motin Ud-Din Abnied Advocate at 

Guwahati on this 1A 11-  day of 

NoAL4 
200F.  
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r / 	 — 
1 (fl l/1i)7 VIU(t)) 

J('erI1!tJNTt of IntItn 
' u! I'inpi, 1,11 1 7 11C (J11c\'n,l(+c nInI 'cIT1fIjil 
( J'p:ix (nlciit of l'c runricI nnl Fi nlij tIJ!) 

	

' n 	
Noi iii Jk)ck , .w IJrIhI I i()J 

-. Angtut V, 1999 

• ... 	 -_JLJ 
• '-'t: 114E ASSURED CAMEA PflOG(joN SC? IEME Fvi 

TFIE CtNI RAt GoVENMEN1 CIVILIAN EMPLOYEES. 
- - 	

Ccnsni Poy ( lint Ision in It l rpm t hn. inncic cc tnii i eermii ncntJtIwis - ?Uic(l Cmrcr fj(1(cj(J,t AC1') Srhr,n (or thC Centriti QOVCflItt,Ctit civillun - -k.tii Jr 	 11JC Ad' Sdtj 	Hccdn t I vkwcl ns fl 	1 rr A't' i'ictn OIgcIluj,io In81rn(ion 	 i linitJii1j, fnuetJ ('y the c11pI0yec.3 UrIC to luck Acccn dlngty, Mlcr caicful ()rtI nflo:i it hnn bern decirJed to iltttbdtrce the i(1' S (-Ijclllc Iccur rtie,icIrJ f,y tli 	Fifift C'erittal 	l'ny 1if r1uIPctrr(orjc si irojIr (ci lict cunrjr 1:- 

2. 	 . 7\ 
2.! 	J 	- - 	•. 	of Utouj, 	(nU nI r,cz viccn 	

lit) liii icini Ipg1ndnhf(J 	c(' ltir Sclicir 	I ttr1ii Jropucd fi (fir ICUIOII thnt i'ionwtiwi fri (tick 	fliUr,t (Jr ca,nccl. lictice, It lies hero dcchfe(J tiit I flcrc fiali ha no t'rnrfifq UII(kI 	ACJ' ScIjrc for Group 'A' CcfflJ rcr 'jç 	1ICJIt 1 icflt/l)ll •J'(Lll) 	(di 	(tJriIrfJIiig /\iiIlioiItic 	in their SC wOul(J, howe ver, clJIUinuc to iHIpIO yr the [o!i1ot on pr wlpccI lii iii nnIsntioLci1dr CS 011 IUflctionj giounf by wny of orp,aninn[jcj,07J InJy, c:id,c icvicw dc. as per 	IhC(J iiO,iII. 
I 	 - 

3. 	GI1OUV 'H', 'C' AND '' 	 (y lSWI(W 
EjcIiuj 

3.1 	Wld10 hi re()cct of tljr.ia CZ1tCO;1C Iiit) pionlut 1 on Ii nil coot I twa to be duly clullrd, It k pro;)cd to LopE the ACP Sciienic in a :riudlfd 1o;n to 	itinfc Juitdshiip In CsC5 (11 fl'Ute c(ngnntf011 either fl 	cidre o iii nn inoløtcrj jiust. 	J( aping in vj c w nil ne s'nflt Thctor, it hn.i, herctore, bccu decided to grnnt f IQ(1 [nn fC(1)lJjjj dad by tli FI1(Ji cntraj Pn Conmijjo j1  null niso in flcO)r(Jflfict' with tlic '\i cad cttfcjnct tltcd Srptazii(Jcr 11, 997 (in relation • to U: oup 'C' nnd 'I)' oniployc) cli icr ad into v I Ui t ha S tfE Side. of thc tionj Counj (1CM)) untler fltc 	t :p S( -.le. 	to 	01, 'i t', 'c' 	ni 'I)' C1U1I0)Cr5 OH Ufi1pic(ji f 	and 1yffU 	(Sti(Jjccl to. curidlIiii 110.11 Itt Anncxiiir.1) of regular scivicc C7cCt1vc1y, 	Iolared lxmh In Owii;, 'A', 'il', 'C' and 	U' cntepu, irs v,lilcb hove rio IoIUotjonnl nvcji 	h:rli aJ:r, (Ilinhif)' Ir nitiiilnr brrirfjt r, ( 7 (1 (lie 11(irrn iiitliciitrrl atrrivr. Stain CnCcOrjci of crtii1I11yac 	ciicli ln cii.unI rinfdlyrcr (irItIU(ilJJR (lioqc with tc;,ip't'rrri) ,  :tu), 	d-fio 	nod co,lu;lui 	- - nIl rirt 111nhI) -  hr lyr!rfl(c jrili (hr tlt(1trnjtf  I(J( of ihrnncinj 11111,tn,kit77ir 	 (\LI' 	thrrr,r 	J,nIt, 1I11VC\-CT 	' 	'tlfIjt( 	io lire ImYJIS111 ilIrrltinrtrcnf ill Auuirtt: 



J&cqultir Srvlcr f:'r the purpoo f the ACI' Schieriic ,;)tnht tc fntr.r1urlcd to iilcnhl the 

Nitty crvice conii(cd for ieguinr jiwtriotiwi I n  Iciml of ,chevnii( RcOMMUSu vi ce  

J nitoductirin of the AUJ' St hiettic lioukl, lwwrvrr, Iii rio uno ii fhrd the PittIiifli (rlIlfli) 

rir,(hrir,i flViIii 	vii I(,Ie tin the hnils if v 	,icic. Atlrirr!I: iirrtlrd in hirititivr iu(iiiI1tiUi) 

iM'it'i hi, ,,,1nidnriIkuii/U0Iir1 	i,r tru'r':ttwii 	,i,uirk l)' 	i'l ,,c0flhil,i,ili;i1n1 i holy. (flhliC 

ewn, rh: n pet thirsclih;C(l liumill ihutild tiot 	(IC givrn op iii ihIl 	i::ur,d tnt till A( 'I' St 1ii'riie 

linn be en jolt uririce ii. 

5. 	Vncrtr,cy bi.ied t r1;uinr prrinrtIuiin. i diitlnct fiotri fhiiniidal ujigradntloi uttiler (lie ACI' 

Sciieiiic, shall cntinie to be ;;tfluitCi nhlrr (tiC ScICIiiI1R by n trguInr Lk1,ntttitrtitfll I'Iti'IIOIIWI 

Couirihttcc As per i etc vuit ILihi'L1 U idcl irir. 

• 	.cuJ1LCc1tJJ:ArE 

6.J 	A tkpttrnentnl Sorer iiiir (',tntnitice nun!1 be uiithttiltl for 1110'rulporic ofpi 

the cn.cc for gi nut of bnfl i u ridtr the ACt' 5chrriie 

6.2 	1 lie VPKW?f)lth?fl itt hit 	creetiiiig Cotruii(hlrr slinhi be lire 	itirir en tint 	f 	l)I'C 

prone ibcd 	irhcr the rlu yn it Reuru itrti rt,tJS civ ice RuIe 	for 	r,uinr 1itwilOtiOi) (I) tie IJIIIC1 

grndr to which 	iii,ici:Il i1tgrditiufl is to itt ttiittCd. 	1iiveict. hi CC5 where DJ'C n per 

liii, 	it;rd roles i n  hiridrd by Ire Clini,mt,R'Mr1tier of the L)I'SC, tire Scicciiiiii COIOI)1I(I 

uudcr (lie ACt' Suhirire hie It, I ilu nd, be lienricri by the Sect cliii)' ot an oIf1ci of 
ti;iiV iricot i erik 

of (IC c0iicinr'J MIrktiy/I)rluihiTietit. 	
n rrpcct ('f Jolntrd 1,05tfl, (tie c,,iiilw:litlOt 1  01 tim 

Scctiiiig Ctiiitittittr.t (with ttioihihiclt0lI n itoled chore, if irr1rilrrd) :ihttt lie the 
CnWC nq tint of 

(tic DI'C for proritirtiuri to irnIop,oti pndr In thtet Miriteti yft)rpeit!iiCIit. 

6.3 	In nidet to prevent u1ntIoil of tl 	ACt' Suhicirir. fruiri ri'iiItiiigi1lt0 iiiidiit fltiflhl i' 1110 

ndiniititrative tiinchrhiier), 
the Scieeulii Coririrriltre nhi;ihi lultow n ttn,idiedo 	end UCCI tvicc 

Iii n I ilnhlciCi )'Cflr -- prekriii'l 	III he Ijj3vç 	of 7n'' mid JbIK for (kdyi1cQ ?i(,CflhJ1 Of 

the t nie. 	Accordingly, c:*ccn iitIiturint ,lritiirj the fhtt.hinhI (A1,rilSCj1tth1ibtt) o 
	nliniticidnir 

fliiicinl ycer lor gi nut of be ndju tinder the ACP Sche rue F inl il In tkcti tip for cotinhier ni Ion by 

(lie screening 	4rtiniiihlc 	tnctln 	in the 1irt wctk of Jnuiofliy ut the prrvIOtu 	t1iiilnI )'r.nr. 

.SiniiilntIy, the Sciceruluig Coiitinittt 	rnicci(iig iii tie iteh wrck. iti July of nil)' fliuioR In1 )'CflI ruint 

pIocc 	(tic unnen thet VI1UI(l 
ho tunluritig do ii ng the recoudli elf (UctobI- Mn chi)of tie nurC 

firiericini yent, For c.ntnpk. h 
Sci coning Committee itieci lug in be firet weck of Jnmunr Y 

1999 would (lie CeC 
that would ttniui rileto, It)' 'irting the period April 1, 1999 to 

Scj,tinbci 31), 1999 cud the Sorer ititig Cntiiiiiittrc r,irctul fl tic flint week of July, 1999 would 

proms tIm cae thn( wuutd ,iinttrrc during (lie 1tctod Octolter 1, 1999 to Meich 31, 2U(). 

6.4 	'I'u iiiiiko (lie Schiririe r1I'i'in(l'tl, tie 	edit C,irrtr,lliit 	Ath,tlillJC 	nljntl 	jittttJ 	the 

first Sctcctiliig CoititulitteC iii Ii: cuircith fiuinircifli ycnr wihhihit n 
inwiltl Ju't;il lli 	unto of inue 

of ihnee imtntichhoiin lii i:unii'Icr the civirm hltet hero niir:i(l) tnatnitcd or wuold 
be "MulwA upto 

MMICh 31, 2U) 101 	bfltht I)! bCi(fllRt11IttY (tie AC!' SOIC111r, 
'lie iicl Si;roeiiittp, CoinunlUce 

hiniI he i:oliltittitclh ns 1r tic tiirnc.nciie dole tt'e5tC(l nhuv. 

I' 



'1111i(rlc/I)c1,nt1111c111.1 iitr. tidvhiI to explole ilic 	 1 CffrOlkilt 91tvhifl 	l) 1111 

/ iiiliitiit 	t 	IIIC IIdtil(iOIittl Iiiinttt.i it ((W,Iiil(tiIOftt (hut hititittitit (lout Or (Jit 	,'\( I' 	hriiir itiny 

8. 	ihic i\(.1' Schciiic sititli 	cçinic opernhlonnl floill (Ito (IflhI 	of 1niir of thiI 	()tlico 

Mewointiduin., 	 ... 

9 	lit no far n 	 ot vIn 	Jut tho Jtidlnu AudIt nnd Amimik DrI,nhtflCt1t fltO 

concerned, ihicnoi tIcr iiu 	Lon9tli(itlI(ti 	liii (Iii' Cotlipt uiII t niul Audltoi (tint ni (if 

India. 

10 	The ftflhi,,Cc'mttin1 Fo) tcjiijm1uu in pnzg 	
iIi521 ftiI Its Repoit hofi iitno cparfltVly 

rcconuneudcd;n liyntuiutc AnutLd Cotter FOgxc81iUflr1C111uhi for dl[foiç Ut cUrilti)9 Of 

doctoi 	lt1rnbcen cicckltd thut9lio aid rcontrn efldnh101it11aY .ecoumnldcicd 9qrnrntcly1'y (lie 

ndtimiilstrti 	Mliii cit)' c*ijictiictI in ('OU3Ultflh1011 with 	the Dc1inrtmirnnt of }'CtOUJlf101 amid 

Funinhmig nnd.iheUcpnrtimtn'm( ot JjondI(t,tc. 

Jiyiuitci1nctntioWciiuitiCuhIOU tI IIOtJbI flfl itithia, CVC 2 tIti.<l rmugof 	 of 

the ACE1  Scherno halI hi 	ivci, I3y the Ut pni tinciti of crswmIlei nod I ml oitm 	L!M(tit)IhIiIiiCt 1 t 1)) 

/1l 	1iiintiie.fL)Ct1t (tuctitO hurt)' 	iVo svlde ciic:tiIi\tjo!1to:1Jtn initttiCtJohi for gttidnuito 

01 all (X)flCt iicd itid iIro (oko jJi,flir(hlfltC i'tc'ji'i It.) 11)1(11 C tiiiW'i hr 	t Jienu, ko'1,Itig lii 	irV hr 

ground mhtuatIon ut)Inhmnhtg in .o:riiccnfcnthtVif 1)t)1103 

13, 	IlIndi VCI thou wo Id (1)110W. 

(K.K. 
birctor(EtUi5uhtt1 Cht) 

To 

1 	All Mitimrtr ieVa)ilhII üncflIS of (Ito Uovct ituicot of I ,nlIn 

2 	I',cidciiI 	cctciiiiintfVlc( J'rcqIdcut 	S 	tctnrlMJPi1' t1hiijn(oi' OUi c/ 

Supree Couut/flnjya 5nbh 	u Scctotiat/Lok Sahilu Sci mcmi mntjCnhimic 
m 	

l S itnrflt/ 

upScYcVc/C&\a/(_.11mnI Adinhuustl3tJVC I rubun I(I'iiiiCipflI JjctlLh), I'cW Iicllti 

3 	All aUnthcdlnutjotdt note u((rccn of (tic Mlmi1tt) uf 'er5c'flh1t, J'uh,I I 

C IiCVflttCt 19 D tiI Ptii Ut) itS 

4: 	Srctry, 1U( kinni CoIiitrhiflhioEI for M hmmur itIc 	.. 

• 	5, . 	Sectetary 1  Notiumint CoimmmintoIi fot S c h m cdulc,dC te/.SchcduIct1 TtlUcn 

• 	 (1. 	
SCCtC(lt1)", StOIf Sidi, Nnhit,tirtt Couiidi(JCM), 1C1rO7Ch 

	R6nd, Now J)chhmJ 

7 	All Staff Side Mcmnhci a o [(Ito Nahiwini Cotuidi (JCM) 

8 	Jstablistiwont (D) ,ectiomi  

4/- 
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4. 

i!JtIL'Ji 

1.' 	l.hc I\(.1' 	chcpgic 	 itic.irly. 11Ifl(tfltt lii !i,c tIilJICl p JIy _ ; 'nl(/p,vnhIt of tIiiancini 

bctIeflt(ttu(ltlgiI uljitiiicinl up'i n(l:UioIl) ,,iiIy to tito (Jo' it,,itfll net VIitIL V(UCCIII(l oilj)CI0!1'Jl 

tni nzid sindl, tlteretoir, ne Itlier nniou iii to ft,iict!otiiii/t cgni"r lyloliju l l oonor WOU itt ICIJOIIC 

CiCtl%iOIi'Ufticw jHPth for the ;utpwe; 

• 	The highest pny - st_iiIi tipto which tilt fh;rnnutnl upprnttnlio:t under (ho Scheme 311n11 bc 

avii.11abk will be ith 14J(K) (U 3U0 lie) cud thlqIevci, %hru rhnli be rio fjnncint u1igmndatlon 
aiihighcr i;us  shnit bcfliled rtrictiy•oit vncnnc1inscd:piiinotloii; 

3 	1 he Ihiuncini bcntlJts un'Jcr the ACI' Scheme shall be granlNl lomn the date ot 

CO#JlJ)lC1iOii of the cli itWity hicliud jmrcrlbcl under the /\CP Scheme or hunt the dale of 

Isijc of these inst: iictiusin ivhi iIie vtr is Intc r; 

4 	
• 

 

The fjp( Owincl a l iijiramintiuvi under tJ to A(PISCl 1cJ fle iihirtll be nhjowcd alter 12 yenis 
of,  icguiar crvLce amid the 3CLOnd upgtnilntlumi nflcr 12yenrn ofrcgular NVCO fioni tII date of ,  

the first finniicfnl upgi adritiori iube.ct to fuiflilmeut ofprcc: it,r.d conditions. I,, other words 1 :IU 

• 	
(Jig tits1 upgi ndntion acts jwrtpwioil on noupYl of I c riiipiuyec tint found (it or due to 
cicpni UHCII(nJ 1'roc'cdIn, etc this 	ould have toiiacqticti(inl effect on the net.cjmui uipgrndtitloii 
vhiic1u \\Oti  1(1 nio get tielci 	d ucuot dtnty; 	• 	 S  

5.1 	Two flnitiiclul upgi ndnlionn titidcr (ho i\t'1' Schirine Iii the entite (3ovc ,ji,iicut riervic 

c-zucer of tin (iiiiI(iyoe shinhi Up ((limIted i'uh,nt rcmttnt :1itoumio(iu,iii(lmIiidiiig iti-chtui jirt)I1IOt0Ii 

anLi In!t - Uflck luoiiIu(iuS nvitIlrd ulimougli IiIIIitd.dC;OiI tme:itai co,,11cti11ve .tiittIIiittl0tI) ,tvn(lçtl 

fxoiji (lie grniic in whith an tmmiplw,cc viii tijipuhitcd MuI Liii ccl Icclui(. • '[lila shnll Ilicuhi (JOlt !W.0 

finnncliil upUradahionu  ninler the i\C1' S chicmue liaii be ivttilnt'lc only If '' ieguuht1 piunt0hb01 

during, (lie prcscrilied per iodii (12 titid 24 ycnrc) i)flvC IICCIP nvnhlcd by nil ei;ipluycc. •U flD 

employee llwl nI rendy gut one ic R't" prwruotJoii, lie niiai I qualify for thic ' citid hrinin_mat 

upgradution wily ott tonipletilIri of 24 yci uficgular' IJCr Ito uiiikt the ACl Schutne III CUflC 

iWø pilot [JtOuiIot&OIi 3 OIl regilini niii hi(t% o ahead> liecu qrcclved by miii eiii1iluycc, no benefit 

under tim AD' Scheur dioll ucci tic to him 

5 2 	Rcidcucy i)C110t13 (ic ul 	scr lie) 1)r grunt ofbcucfmtq under (lie ACI >  ',Uicrno IIaIbC 

coun(ed fiwn the gladc UI i (itch iii tiiiplo) cc was appati ed as a dired recr ult 

6. 	Fuitihhriicnt 	of 	tiuminlil 	ltum7Iqtiun 	liQilili 	(ticmiii.iiinl k, 	depimi tiiiclt(iIi 	exnUhJflfltiWI. 

• 	scmiicirfly -curim-fitiics In (lie ciisc of (Ji ziup , I) 	ctiqiioyrc, • etc.) for ginilt 	of financial 

LIJIII athiloits, 	Iwimilitiec of nudi thu k 	as ni c ctitr unIr'LJ to (lic tiiiployet-fl together with; 

Ltf.UUtUU.1LJ)h1JJVUIttflhtVfrt 	ftiintiiinl uIg1 ndntiOIL9 nnp rcu''mni to the imictititbi mit to: the (ntd 

UfOC1 nitd icnh h t ion of the AC 1' 5 fir inc lot financial a mid ci (nm 	other hietmefIls (1 loUSe 

Ilinidutig Aulvaun c, aIic,tuiicnt oh ( Ururliuiemut fli(OiiIiiifflJfltiOfl 	nd I1II( (1, itt ) only without 

ou)frrimmi; 	nit) 	1I\ ilcgrfi o lii (I to iii 'It r 	intuq (r g 	Itivhtittioui to. (CilliRPiItfli 	ftiiittituilc, 

ticiflhletlurt lii iii; tiN 	U 	it' ) 	it ill i 	ti'iiiitt for 	until of benefit I 1iiI(iCl Ito A' P &u( l lr iiie 

• 	• 	• 

• 	 • 	
.. :.5/- 	• 

• 	
• 	• 

• 	r:; 	 : I • 	• 

' S • 
• 	• 	 • 
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IL. 	
'I 	

I.  

' tiuIrI(:iaJ 	tfI)It(tlIiII(jI)i) 	tJlIiI.l 	tti 	i;Iiii 	!ittflIt 	t'r 	fi\'iil 	i( 	IIIr 	iit'.ti 	 I1r 	j,ttid 	iii 

e vit1i (hi 	xfrtisij liii iiu II) tO ii 	ndrel iitcpotY of 11r(c 	Iltitil t.It tititig ticv u, st'i 

.01 lIlt) puipose. 	lowever, hi C11 	Of istii(etJ polt.q, iii III. !'''' 	of defined hici iirt:hicnl 

grndc, fitiaicitiI tip,18(hliOfl ;hall tn 	ivcfl 	y the MinIsIriesfDcrnrttllclltS co,,celticII Iii the 

iitiiiictlhiicty iict liiIiri 	 j;;y.iiunIcn 	ii IHited lii 	IA3%UJ'. wliit:li is Iii 

keeping-with Piiit-t 	f the FiI!;t 	chedtthi' ntinircd to Itic Molifitnhiil iluirti 	itriiih,tr iii, 1997 

Of the 	:1111it1Y of Fitititice (I)cjinititirttt of i11iithittt(). 	For hiitiiiicr, ilwiltilliffil'i of 19(IIfltt'.tt 

posts In the pny.ntalc S-4, a indicated In Aitti inJL will be- chliblc (or the piopused two 

financial upgrndntkiiic 0:11) to the j;y scnIc S 5 anti S 6 1 	iiuI upgindntloii on a dyiinoiic 

Unsis (Lu. Wi!Iiotil 	luiviii 	to 	create 	I 10.4 tg 	In the reIcVI%i!( 	ScAllcq (j 	tY) hun been 

tCCoifl!UefldCd by tlic Filth C'tilrnI l'ny Copiiiilsnion only' for 	!:Icl1Inlut9 of lolnted poshs 

which have no nVciitle$ of piutnotioti at tU Since (Itinodni upgrudntlon 	undci the Silicate 

shall be perwnnl to t hi. [ncuinbcn of the IcohtedpostthienoinC 'Ihahi tie filled ft its 01 tgiIII 

level (pay ccic) w lie a tuikd t'w tr, whi Ii nie pat (roE a we htde Illicit Cndle 'hiihI iiot qualify for 

the ACP Scheme on 'dyIlnJlllc' jjç  I lic i\CP berictits iii their care sh l ill be gintited 

coitforinitig to the exicting hiicriin chtcnl structme Only 

8 	1 hc lintiniti ii up itidihion tizirler the ACP Scheme q(iuhl he JIII:C ly $,riqOIiiIl to the 

uip1oycc auth sloth have no r Ic' n nrc to his nenlor i ty po' ii loll /t' nijili, I lie it 9111111 he 110 

additional (hiia:itiaI u1,:iidndc,ii for the sciilor r.ttiploycc tirithi p101111th timi the juiliur e1111710)'Ce 

lii tilt gindrhas got hi1',hicr ,iuy.ccnte itiutkr the ACt' Scheme: 

9. 	Ott uigradutioti nuder I lie ACt' Scheme, p' ot'nui cuitplo'ec shnit be Iixcti under the 

lurovisiolls (if LR 72(l) ii(1 ) !ItIt ) It'ct i(1 Ii uiihilituiii fhn,nuiriul-h,et'c lit i,f Rs. 1( 1 0/- flS per IS 

I)epnniuiciil of I'crsu:incl nuid Tiaiuihiig Office Mciiionndiiiti f'.lo.I/(i//-J'ny.l (hur d Jilt)' 5, I 999. 

lhic IJII;IIICIIII ljcii:tit nllowetl ¶lli(I'r IIIC i\Ci' Scheme shitthl be final 1111(1 (it) 11iuy-(i.nttwi ticiieltt 

shah nciunt the. (jute of reihiir d0Iut')IlOI1 I.e. po9thIig riptittict it (titictiotial jiost In the higher 

grlc; . 

10, 	Grant of hiJf!.htC1 1iny-scilc tititicu the ACJ' .Schicznc sJi;i!hhcoiidiIi(1i1tl to (lie fao. tlit on 

employ' c, while ii. ccpt tug (lie :, oil lit. ticlit qhiil I he dcc 'ic tiLl) hiftyt.j.IIy,IX_Iit5 itiitu,itt1ibc 

a.cccjLforrcgulnr irouiioIittn fJii i,tti,iitoof \cuRy sttneucnhly . lie icfuiclu 

to acccp( the higher poSt itit it 'ti htir proirtctIoii ubcrilu cliii) , lie qhtuihl ho, nuljr I to norton! 

dcbnrntt 'for rcguh ur p101111 stirtit is prescrmbcd In t lip penehtintructiolic Ill I tilc regutti 

hlowcv' r, is nuid when lie icirph; ripilhtli proinhit101i tlicrealtcr lie hnuI 1,ct.w:ie rIi1'ihtr for the 

SCCOII(l upprnthrttk'ii undo: (lit AC P St lie inc only title r lie onnplete'i itt r ncqu med chigtIih II) 

scrvicciperiod tintic r the A(..1' St.hcnic ui I hit higher grad 'tit)JC( t to (lie coitthi I loll flint (he 

for c loch he wi di ijorrcl for i egu liii piw IIo(luIi imni lnol uituit for (he purpose 1 of 

catnpIe, if 11 juctomI 11115 uI one (Inn iii. I ni upgi ucinit Iou n fir r i etidri ing 12 cnhl of ii gum r cclvlcC 

nitid itkr 2) CilS hR it fiont it tic t Iii cc regular pwiuuohlwi itihiIc unscplrilhl) di hintiril for One 

year rind suhscquciitl) Ito Is ptttntlotNf to the Itlplier p'ndc till ir tim: husk ufUn t.uuulJllrhhI)uI 01 

15 yenis (i2+2+ I) of reguhat service, lie ihinhl be chigilile lot ii tiler :mhioui for,  - the scolt1 

uigintIatiotm tinder (tic AC' .Schtr.itic oiil 	inter tci,t.!citiig.11i IliOle. yeiitc iii iiJ(iihi(>ii It) tWO 	CI1!S 

of service already ir.iulcicd by him 	aitci (lie uirI hiit;itiial iipgntidntitmi (2+10) In lhiuit higher 

grade i.e. a1tr 25 years (12-i-210Ill) of icgular Selvkciryauir1hr tIhtiriiicii( 11crind Of one 

year Caimumu( be taken into necitiull lt.iwttli Ow irqtiiiril ) 	ycis oF 	 lat SCIVkc in thii(hi1g1icr 

grade: 	- 

6/- 
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N 
6 I 1 IiIiflf)'fJ)CtInhIy Ihtl)CCCttlI, grrnt fit 	ciietlt 	III I (Ir 'r the AL 
UIt 	! () VC iii 	 JiflhIiiOIiosl. Such cnses shall, tiictefre, be. 
S of I r lcvnui CCS(CCA) l(tiic, 191,5 n ml Just riict ion,; liter curidcr; 

i'"cu ;cIiclue coIllciiijin(cq tiicicly pJçj ?J Qki pc;fW)j jJ In tile higher I"y-ncn IcfBra Ut of unit ucin I lj tie El ts only nn ii s tin II 1101 ;iino;i III to itc:ti::i l/Ili,icllo lift f 11,011iofl of the ellipluYers cino:tticd SInc or dor 6 icnttJhig r cei v alion Ii; j'ionnution IUC npphieabk only In the C950 of 1p,ulnr j'rurnotfo,i, reervriI iwi (Jr dci "i 051cr shrill riot t'py to the AD' Scliio which hnfl extend un Liciio(jt uniformly to nil àligiblo 3'ST iiploycci fllSO. I JOwcve, at the (imflc of reu lnr/fu , ic(ioi,;it (ntunJ) IJIohtlotioi,, the Cadre ConUohl lug Author tiles shall cnur (hut all rcscvtiri Ordet flit irjiplicd Strictly; 

13.. 	
flxj,ig limnc-I,ou,;d pri:iinotionp r.dncine, IticIunIiiip In-qitu piotrwtioii SCII,,II,C, Iii varh,ti 

ItS per chtulco, continue t.() be c;pc [bun I for (lie COIICCIJIC(l 
CJItCgOi1g of CrJIlJIuyecfl. I owc V: r, tlncsc ciie ics, nhn!i. not run concun m ently wit ii (Sic ACP 
Sclmcijie Adiiij,,13t1 III ye Miii1311 )'/I)cp:in t:iic,it - not the eniptuycc 

-- ihuhl ha ye the 
Option in (lie Iu1O(tcr to cIwo; lietWeeti the Iwo chcriie, i.e. c Isting liiiic-boiinitl promotIon 
cheine or the ACt' Scheme, fr VIII kIUS ctcgorica of c:npki.ycc, however, in tnsc, of switch-

over from the cxisiuig (inrc-bc,u tll pi OIUQ( ion rcticnrie to (lie ACP Sclicnmc, nil i IjuIa(lon (viz. 
for tOfliO(Ori, rerIktributi,, of pus is, U'grnda(iou involving higher functional dirties, 

dc) itinrlc Under the foimi (existhi;g) Winne wuold cease to be opc tnt lvi. lhe AD' Scticriie sluill hJ1tVC to be flcloJJLCd in its to (rulily; 

in caNe 	:un cmuiJrIoyci' dc';Jn:c(J surplus in Iiifhci or gnIIISIIIIOII 	nid ill c;m 	f It u11iIcI5 mnch,djuig uumIiIncrnI (LI isfer on :c(Iuc;t, the rcurInr r,cIvicc icti,iciett try lui,ii/Iicr itt (lie prcvIiis 
01 9 11huintj;jj1 shm he ()uhiIe(1 itR,ti 	'viii; htbi/hii,r tdiuIuir sci vics in l;li/J;cr lm,,i.iguiiticiitl 	for (he puiposc of gI'iin;g I iu;iu;cinl ;1 I 1 ; IiiifltiI)It under the Schieniic; a md 

subject to ConditIon PJo. 4 above, in clisc ,  W here the CillI ) IOyccs liii ye nhtendy coruipkcd 	1 :  

	

24 ycursof rtgular scr'ic, with or withuu( a NOtIiOtiWl, the secuitul iiiinuci;tI iip;1rndntioii unritter 	' 
thicschcrnc hinI1 be grniritcd dircctly. Fumihier, in circler to ra?iui;,nlisc uiic9oiil level of Strigtini(iomi, 
bcll&flt of r4iIqlur, rep nil ir ci ki (iiu( lnkci; into mm' 'oItuit for I ho fir ct tijr'rnuttn,( tori umndc r the SCbc:nc) nhuit tic ivcm; ill the s;iU5erhuclIt stmlp,e (secon(l) of (itinrm':Ini ujrp,innlrutloiu tinder the 
AD' 	Iicnià 	a one time uiicnir, In othcr wo, di, hi respect of eiiiployccs will' have already 
1cnditi rno thmnr; 12 years but Im Minn 24 years of :.egulnr scm vluc, while time first flmm;wclnl 
Upgrndatiurj shall be granted hninediatcly, the surplus r eguhur :;crvice beyond the lust 12 yeats shall nho tic counted to nub; [tic rim x( 17 rnr of rcgulir s -' icc icquir ed for grunt of the sccoiid 
flnnnrinl upgra.thitroii arid çflflr(_ tItmemiti) , time) Shaff be vollsidcicd 1r the c(:coud fimmaricmnl 
Upgr1uduti011 also run and when (hit)' corm)plrto 2.4 )ciuis Of icunInt service wilhinit waIting for 
Colni1)lclion of 12 mOre. CIIIII of trtilir scr ice after the 1I;t fluuniicint tiirtIUintloii  ;ilitiiuly 
gr uiitcd under (lie Sd cute. 

(Kit' Jthi'4) 

Qirtc I of'( ,i ,tcib/is/riiiei; ) 

1/- 

7 
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F1N V — civti, (:ONSTRL1('JU)N \YIN( 

J rodu ct ry 

ln Civil (' 	s(HCIiflh1 V/lot' ctu into cxictineCiII 17 1-72 and bCC0I1) hilly 	ciatiomIl in 1972-73. 

irior to this, Cl\Vl) \'a!; ti:iiullifll all (lic (ivil \Vorks pci wnng ( 	vaiiOilS units of Miiiituy (if 

iiloriilatioft& Jli(lCt51iJ 	I he C0IiStV.Ctt0h1 of 	ilditigsfo1 uCWpilcC 	
an(1 ,n;tiiitCnaIlCc' ofcxi1iiig 

uildiu; of All India Radio nd I) 	tdisliaii aiilolirmcdi 	nit:. node' the Mini;try of J&II, ale 

av caIHC(l out by CjiI (o:iIiflCtin Wi'g, All IiidiaRadi. 

t.5.2. Civil Coi,struet)011 \Viiic, \V 	iiiitiaIl' IICa(1C(I by a (li( JI1 	Ice' (etitlivalcut It) 	Oti1 II1PI)ICCI 

	

ilic pOsI \VtS 	 fit 	kIjfta(lC(l 	lnc1 )ngiilucr ICVCI hCcuSc01h1 	iidotis iticicac 

io activities of CCW and 05 s ciill.flhi'P to tC Uj) jOCIC3SC(1 v o 11, load. 

, 	
Fpinccr (('lvii) has bcii (lCClaiCd as the head of the 1el iIuicnt foi the pu Pose of 

.5.3. Chici  

I )ck',a(ion of,  linttcial 	o'.ci 	Rob'S IQI 	acid 1%.iIl(lflitiCtittl and StupjulcltlCIilalY Rules nod enjoys 

	

- 	 .. t..\ I 'OWl) 
uIiat1citl 	11O'VCIS 	c(f'uivalnt  

based nit the patteril  

.1. 	'1 he ort:lIiiS;Iti(uIitt 	ccl 	1111 of (' 	('W 	has hecci 	encra1ly 

as tq'tids cadie of r1initel ml stall oI'G.C.S 	and Ce,itiah - 

\''ing. 	lucre 	IS, 	lWWC\Ci, 	VaT 011100 

("i'Wl)/ I& I' Civil Wing. The. 	adie co , i tuolliiig autnolily ii) tcspcc. 

CC1C('tiiIt :;c,viccs 	S CO!I1li1il Iti 

(C \V. 	h1atlttUaTICFSiS vcSI'h III SVCi8i SCCIiOI1S of the l)lrrrtOrLC. 

•f Cnud Scereta' iat ScivicC 	al 
ilic 	t 110111 Ihlli(totS ccft!tcrc 	p'tticc 7Ofl( 	As 	t' nnct tlns,tlL1C 1 i 

11(1 	it) 	1(l)CLt 	(11(1 	( 	( 	J1 	ith 
"ing iii CP\V.1) 	and 	l':l 	Civil \Vitig. 	- 

• 	SCI);IT1LtC 	i iii)iit'T0l 	'athe 	liii 	çnii'ttTlCtlWT 

'5 	Apphc8blW) 	i ( 	1) lii1c 

' nCi 	Il) 	cuit tltc p iltcrti of ( 	I' 	WI) 	I tIC ItII 	S cont iitiCuJ11\ 

I hr Ct' ii C OnSti(tiO,1 	\i'iIlt 	15 5501 	ing 
C 	nd 	C I 	V' I) 	M ,ni1s 	and 	subsidiary c 

A 	cciniut 	( 	( 	I' V, 	I) 	1)s 	T 	ttciitut 	odc 
fi 	tuttle 	to tube 	,ppls 	to 	the Cisul 

tIru( Ii iii, 	IS 	11(1 	b 	LUI1)t' 	Iciil 	intloctiti 	c 	uwl' 	tlucs 	to! 	s 	0111 

, 
Oil 	Ii dcl ion \V in P. 

5 6 	OlganIsatIf 9 

l)IrcrtflIalr (renriOl, All India I 	dun-andl 	headed by a chtccEnginccr(c1v 1 I);' 

• 	LW 	IS a paIl of tue 

' 
' 	

•• 
- 

t.5.7. 	At 	the 	I lcadiviIlCr5 	of , 	Civil 	Coti';tIuIeti0 	Wing', 	('hid 	Engilicer 	(CiviJ) 	is 	assisted 

Jiii;tiiCi;ll Advisor and other  

- 

opCtiIItCIl(lInI 	Sutvc'cI 	1 	\',ot:c, SC,ii()r Architects, I 	11;iiiCCO Oflicdls, 
document cxcccding th - 	' 

(ltItf)tCtIicItUtt 	tatt 	s"w 	iiug 	tituiki 	tlucrti 	\hl 	c';ti,nntec 1 	phns 	att'l 	tciidcis 

n CCW(IIQ) by 	S\\' Unit 011 tue 
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	JRIBUNALMi RAT1 	

LU 

IN THE CENT 	ADMINISTRATIVE  
GUWAHATI BENCH :::::::: GUWAHATI  

IN THE MATTER OF : 

O.A. No. 305 of 2006 

Shri Prafulla Chandra Medhi 
& Ors. 

Applicant 

- Versus - 

The Union of India & Ors. 

Respondents. 

MMUIM 

IN THE M1ITTER OF : 

Rejoinder 	filed 	by 	the 

Applicants to the written 

statement filed by the 

respondents. 

The hunible Applicants submit this 

rejoinder as follows: 

1. That with regard to the statement made in paragraph 

1 (a) of the written statement the Applicants have no 

comment to offer. 

2. That with regard to statements made in paragraph 1 ...  

(b) to 1 (e) of the written statement the Applicants beg 

to state that the same are vague, misleading to this 

Hon'ble Tribunal and also not sustainable in the eye of 

law. 

3. That with regard to the statements made in paragraph 

2 of the written statement the Applicants prefer not to 

offer any comment. 



4. That with regard to the statement made in paragraph 

3 the Applicants beg to state that the same are not 

correct and misleading. In this regard, the Applicants 

beg to state that the cadre of the Applicants is not an 

isolated post as stated by the Respondents. The duties 

performed by the Work Assistant are given below for kind 

perusal of this Hon'ble Tribunal. 

Field duties under the Sectional Officer 

(Civil) Civil Construction Wing, All India 

Radio. 

Supervising the Construction Works including 

looking after minor maintenance work under 

Sectional Officer (Civil) Clvii Construction 

Wing, All India Radio. The Work Assistants are 

generally attached with the Sectional Officer 

(Civil) & Assistant Engineer (Civil) Civil 

Construction Wing, All India Radio. 

The Work Assistants are also entrusted to look 

after Stores and some times they were 

designated as Store Keeper which is equivalent 

to the post of Junior Engineer. 

The statement of the Respondents that the Work 

Assistant is isolated post is totally false. No 

notification or circular, whatsoever, is issued by the 

Respondents that the post of Work Assistant is a isolated 

one till date. Respondents cannot say that the post of 

Work Assistant is isolated one in the absence of any 

notification or circular to that effect. Had it been so, 

the Applicants could have been informed about the same, 

but in their service careers of more than 32 years 

Respondents did not intimate them that the post of Work 

Assistant is isolated one. Further, when they made 

representations for promotion/upgradation, Respondents 

RIVE 
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were silent for all these 32/33 years on the: issue. After 

rendering more than 32/33 years of sincere services when 

the Applicants were legitimately expecting and making 

representations for financial upgradation to the• pay 

scales they are actually entitled to, Respondents were 

all along keeping silent and only after filing of this 

O.A. they have come up with the idea/ plea that in view 

of Work Assistant is treated as isolated post, the 

Applicants were granted financial upgradations to 

Rs.4,500-7,000/- and thereafter Rs.5,000-8,000/-which 

cannot at all be sustainable in the eyes of law. The 

Respondents have violated the principles of natural 

justice in this case of the Applicants as the Applicants 

were never been informed that their posts are isolated or 

of dying cadre till filing of this Written statement, 

which is against the fair play of service jurisprudence. 

Therefore, in the absence of any notification/circular to 

the effect that the post of Work Assistant is isolated 

post Para 7 of the DOP&T Circular dated 9.8.1999 

regarding granting of AC? which is quoted and relied by 

the Respondents in paragraph 3 of the written statement, 

is notapplicable in the Applicants' case. 

The stand of the Respondents that the post of Work 

Assistant was declared as dying cadre or the post is 

isolated post is totally false in view of the fact that 

of f and on the Applicants were entrusted to carry out the 
duties of Junior Engineers in the absence of Junior 

Engineers. 

Copies of some of the orders 

entrusting the Applicants the duties 

of Junior Engineers are annexed 

herewith and marked as Annexures-Zi 
Series. 



The Applicants were also allowed to maintain the 

Measurement Book (in short N. B. Book) from time to time. 

The Director General, All India Radio, Civil Construction 

Wing vide their letter No.SSW-11-10(1) (1)195-9/1293 dated 

21.08.1997 requested the All Superintending Engineer 

(Civil & Electrical), Civil Construction Wing, All India 

Radio to furnish the details of W/C Staff falling under 

Assistant Category for implementation of Arbitration 

Award dated 31.01.1988 on Re-categorisation/Re-

classification of Work-Charge Staff of CPWD as modified 

by the Delhi High Court Judgment dated 28.01.1992, 

Judgment dated 19.11.1996 in CCP Nos.295/93, 306/93 and 

1/95 in Writ Petition No.2792/88. In the letter it has 

been stated that consequent of revision of Pay Scale and 

Re-classification of Work-Charge staff of CPWD, the Civil 

Construction Wing has also decided to implement the same. 

However, till date the instant Respondents are not 

implementing the same for reason best known to them 

causing prejudice to the Applicants in particular whereas 

in CPWD the re-classification of the Work Charged staff 

had already been done implementing the Arbitration Award 

dated 31.01.1988. 

Copies 	of 	letter 	No.SSW-11- 

10(1) (1) /95-9/1293 dated 21.08.1997 

and the forwarding letter dated 

16.9.1997 are annexed herewith and 

marked as Annezures-X2 Series. 

Para 3.5.4 (Section V - Civil Construction Wing, 

Chapter-Ill) of the AIR Manual itself shows that the 

organizational set up of CCW has been generally based on 

the pattern of CPWD/P&T Civil Wing. Hence'it is apparent 

that organisation set up or hierarchy of promotion of CCW 

is of similar, pattern to that of CPWD/P&T. The Work 

Assistants of P&T (Civil) are eligible as departmental 

candidate to the next of post of Junior Engineer and the 

mt 
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Work Assistants were also promoted to Junior Engineer by 

virtue of their eligibility. Therefore, having a similar 

organizational set up to that of P&T (Civil) the 

Respondents cannot deny the similar benefits i.e., 

financial upgradation in the pay scale of Junior Engineer 

i.e., Rs.5,500-175--9,000,'- on completion of 12 years of 

regular service and in the next, higher pay scale of 

Assistant Engineer i.e., Rs.7,500-250-12,000 on 

completion of 24 years of regular service respectively to 

the instant Applicants in the event of their non-

promotion. 

That with regard to the statements made in 

paragraph 4 of the Written Statement the Applicants beg 

to state that though the Applicants are eligible, for 

financial upgradation to the pay scale of Junior Engineer 

.& Assistant Engineer they were granted financial 

upgradation to the pay scale of Rs.4,500-7,000/- and 

Rs.5 1 000-8 1 000/-. Since there is no notification/circular 
'declaring the post of Work Charge Work Assistant as 

isolated post or dying cadre they are entitled to first 

financial upgradation to xext higher grade i.e. of Junior 

Engineer and second financial upgradation to the grade of 

Assistant Engineer. Therefore, the contention of the 

Respondents in that paragraph is not correct. 

That with regard to the statements made in paragraph 

5 of the Written Statement the Applicant begs to state 

that statement made therein are not fully correct and 

misleading to this Hon'ble Tribunal. In this connection, 

the Applicants beg to stand by the statement made at 

paragraph 4.6 of the O.A. The Respondents have denied the 

Applicants of their actual financial up gradations. Since 

there is no notification/circular, whatsoever, that the 

post of Work Assistant is isolated post, Para 7 of the 

DOP&T circular dated 09.08.1999 regarding granting of ACP 

as quoted and relied by the Respondents at paragraph 3 of 



/ 
their written statement is not applicable in the case of 

the Applicants. 

That with regard to the statements made in paragraph 

6 of the Written Statement the Applicant begs to 

reiterate the statement made in paragraphs 4.7 & 4.8 of 

the O.A. The Applicants begs to state that in a similar 

department where the organizational set is same to the 

CCW, AIR the Work Assistants are considered eligible for 

promotion to Junior Engineer and promoted as such, the 

present Applicants being similarly situated are also 

entitled to financial upgradation of the pay scales of 

Junior Engineer & Assistant Engineers. As such, being 

deprived of the actual financial upgradation to that of 

the pay scales of Junior Engineer (Rs.5,500-9,000/-) and 

Assistant Engineer (Rs.7,500-12,000/-) the Applicants are 

incurring heavy financial loss day by day for the 

discriminative attitude of the Respondentà. 

That with regard to the statements made in 

paragraphs 7 & 8 of the Written statement the Applicant 

beqs to state that same bears no substance and not 

tenable in the eyes of law. 

Therefore, the Written Statement filed by the 

Respondents is wholly bereft of substance and no credence 

ought to be given to it. Thus, in view of the abject 

failure of the Respondents to refute the contentions, 

avertnents, questions of law and grounds made by the 

Applicants in the Original Application filed by .  the 

Applicants deserved to be allowed by this Hon' ble 

Tribunal. 



VE R I F I C AT ION 

I, Shri Prafulla Kumar Medhi, Son of Sri Maheswar 

Baishya, aged about 54 years, working as Work Assitant 

under the Office of the Executive Eiqineer (Civil), Civil 

Construction Wing, All India Radio, Tarun Nagar, 

Guwahati-5 do hereby solemnly verify that I am the 

Applicant No.1 of this instant Application as I .  am well 

acquainted with the facts and circumstances of the 

instant case and I am authorized by other Applicants to 

verify the statements on their behalf. 

That the statements made in paragraph Nos. 

L1....... 	are true to my knowledge, 

those 	made 	in 	paragraph 	Nos. .._:L/ . 	being matters of 

records are true to my information derived there from 

which I believe to be true and rests are my humble 

submissions before this Hon'ble Tribunal. I. have not 

suppressed any material facts. 

And I sign this Verification on this the .2?( '  Day 
2007 at Guwahati. 

D E C L A R A N T 
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ANNEXURE->c 
CONFIDENTIAL 

-Copy- 
GOVERNMENT OF INDIA 

CWIL CONSTRUCTION WING :: ALL INDIA RADIO 
GUWAHkIJ 

No.CWGIE-74/1393-95 	 Dated Guwahati, the 5.3.84 
To 

The Assistant Engineer (Civil), 
Civil Construction Wing, 
All India Radio, 
(uwahati, 
Sub :- Cement and Steel. 
I have seen on today that one truck load of cement has arrived from Shillong 

at the All India Radio Godown without unloading from last night. This has made 
inconveniences to the carriage Contractors. As Sectional Officer (Civil) in Charge of 
Stores, Shri R. K. Verma is always remaining away from the store site on the pretext 
of visiting sites whenever I make enquiry, I found him most unsuitable. There is 
already a complaint from Contractor in this regard. 

• 	As such, I propose henceforth to take charge of cements receiving and issuing 
works of Guwahati Division by Shri A. Rahnian, Work Charge Work Assistant who 
will be solely responsible for this job. He should work directly under you without any 
interference from I.E. 's. 

Please report compliance immediately and see that no complaints from 
carriage contractors as well as other contractors are received regarding unloading of 
the materials. 

Sd/- 
Illegible 

Executive Engineer (Civil) 
All India Radio: : Guwahati 

Copyto :- 
Shri R. K. Verma, Sectional Officer (Civil), Civil Construction Wing All 
India Radio, Guwahati for information and necessary action. 
Service Book of Shri R. K. Venna for incorporating of my remarks. 

Sd!- 
Illegible 

Executive Engineer (Civil) 
All India Radio: : Guwabati 

Government of India 
All India Radio : Civil Sub-Divin. 

Gauhati 
No. A1R/GCSD/Stock/ 
	 Dated 7.3.1984. 

Copy of above letter forwarded to 
Shri A. Rahman, Work Charged Work Asstt., CCW, AiR, Gauhati for further 

necessary action. 
Sd!- 

Illegible 
Assistant Engineer (Civil) 

4pvoCi4T 
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AN NEXURE- Si 

GOVERNMENT OF INDIA 
CIVIL CONSTRUCTION WING ALL INDIA RADIO 

GUWAl-IATI 

No.CWG/21 (I) 84-S/2414-15 	 Dated Guwahati, the 10-4-84. 
18 

MEMORANDUM 

Although I marked one letter to Assistant Engineer (Civil), Guwahati for 
repacking of torn paper bags of cement in Msain State Ware House Corporation Go-
down at Beltola, no action has since been taken by the said Assistant Engineer 
(Civil). Apathy to such important works by one responsible officer is veiy much 
regretted. 

However, to sort out the problems, Md. A. Rahman, Work Assistant has been 
asked to repack the said bags with inunediate effect and the charges of repacking is 
to be reimbursed. 

Sd!- 
Illegible 

Executive Engineer (Civil) 
All India Radio : Guwahati 

Shri M. Vijayan, 
Assistant Engineer (Civil), 
CCW, AIR, Guwahati 

Md. A. Rahman 
Work Assistant 
CCW, AIR, Guwahati 

ATTESTED 
M1i 

VOCAT 
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ANNEXURE- X2~ , 

CONFIDENTIAL 

GOVERNMENT OF IDNA 
DIRECORATE GENERAL: ALL INDIA RADIO 

CIVIL CONSTRUCTION WING 

No. SSW-11-10 (1) (1)195-S/1293 
	

Dated :21/8/97 

SUBJECT: Implementation of the Arbitration Award dated 3 1.1.88 on Re-
categorisation / Re-classification of Work-charged Staff of CPWD as 
modified by Delhi High Court Judgment dated 28.1.92, Judgment dated 
19.11.96 in CCP No.295/93, 306/93 and 1/95 in Writ Petition 
No.2792/88, 

DO, CCW, AIR is in receipt of the representations from various W/C 
staff unions of CCW, AIR on the subject matter mentioned abOve. The case pertains 
to revision of pay scales consequent to Re-classification of the Workeharged staff in 
CPWD. Work-charged staff unions of CCW have made requests that the same may 
be implemented in CCW also. 

In this connection, all SE (C) / (E) are requested to furnish the details 
of W/C staff failing under Assu. Categoiy except daily rated workera under their 
jurisdiction. Also intimate the date with effect from individuals is working in CCW 
and pay scales against their name. 

It may be treated as most urgent so that the matter may be referred to 
Ministiy at earliest. 

Sd/- 
(S. B. KUNDU) 

E.A. to Superintending Surveyor of Works- 
" 

To, 

ALL SE (C) / (E), CCW, AIR 
SE (C) Guwaha.ti. 

A11ES1O  

AO~-  
4pvOC ATI 
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ANNEXURE- 2 SeAp 

GOVERNMENT OF INDIA 
OFFICE OF THE SUPERINTENDII4G ENGINEER (C) 
CCW : ALL INDIA RADIO: : GUWAHATI CIICLE:: 

NO. CCW/AIRJSE-GH/10 (E)/96-97 I 1461-63 / 	 Dated: 
16.09.97 

To, 

The Executive Engineer (C) 
CCW (All India Radio), 
Guwahati / Silchar I Itanagar 

Subject: 	Implementation of the Arbitration Award datd 31.01.86 on Re- 
categorisalion I Re-Classification of W/C/. Staffs of CPWD, as 
modified by Delhi High Court Judgment dated 28.0 1.92 Judgment 
dated 19,11.96 in COPS No.-295/93, 306/93 and 1195 in writ petition 
No.-2792 / 88. 

• 	
....I am enclosing a Dte. Letter No. SSW-H-10 /95-SI1293 dt. 21.08.97 

pertains to revision of Pay Scales Consequent to Re-Classification of the W/C. Staff 
wOtking under CCW, Unit for implementation on Subject above. 

In this connection all EE (C)'s are requested to furnish the details of 
W/C Staff falling wider Asstt. Categoiy except daily rated workers under their 
jurisdiction. Also intimate the date with effect from individuals is working in CCW, 
and pay scales against their name to Directorate directly wider intimation to this 
Office. 

It may be treated as Most urgent. 

Enclo :- As above 

Sd!- 
illegible 

EA to Superintendent Engineer (C) 
CCW :: All India Radio: : Guwahali:: 

ATTESTED 
OA~W 
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31 Ci86 
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High Court Judgeme nt dated .28 .01 .92 Judgeffl?flt 
dated 19 .11 .96 in ç)S No-295/93, 306/93ard 1/9 

i n 	it pett ion .No2792/B8. 
1 	 ,.. 	 . 	 . 
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3ect above 
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